RESERVE BANK OF INDIA
ESTATE DEPARTMENT
CHENNAI

NOTICE INVITING e-TENDER

Reserve Bank of India, Chennai invites two parts tenders through e-Tender mode from
eligible contractors who meets the minimum pre-qualification criteria for the following work.

The salient details of the work for which bids are invited and important instructions to the bidder

are as under:

a. E-tender No.

RBI/Chennai Regional office/Estate/32/24-
25/ET/692[DSITC of Fire Supprsn system]

b. Name of work

Tender for Design, Supply, Installation, Testing
and Commissioning of FK-5-1-12 Clean agent
based Automatic Fire Suppression System in IP
CCTV room and DIT Server room at Bank's Main
Office Premises , Chennai.

c. Mode of Tender

e-Procurement System (Online Part | - Techno-
Commercial Bid and Part Il - Price Bid through
https://www.mstcecommerce.com/eprocn
Guidelines for e-tender has been provided in tender
document

d. Estimated cost of the work

¥23.00 Lakh (inclusive of GST).

e. Date of NIT available to parties to
download

17:00 Hrs. on December 27, 2024 onwards.

f. Pre-Bid Meeting

Offline at 11:00 Hrs. on January 02, 2025
(Venue: Reserve Bank of India, Estate Department,
Il Floor, Rajaji Salai, Fort Glacis, Chennai-600001).

g. Earnest Money Deposit

¥ 46,000.00 from each bidder.

h. Date of starting of e-Tender for
submission of online Techno-
Commercial Bid and price Bid at
https://www.mstcecommerce.com/eprocn

11:00 Hrs. on January 04, 2025 onwards.

i. Last date of submission of EMD.

11:00 Hrs. on January 10, 2025.

j- Date of closing of online e-tender for
submission of Techno-Commercial Bid &
Price Bid along with the PQ Documents

11:00 Hrs. on January 10, 2025.

k. Date & time of opening of Tender

Part | (Techno-Commercial Bid) of the tender shall be
opened at 15:00 Hrs. on January 10, 2025. Part ||
(Price Bid) shall be opened on a later date which shall
be intimated to the qualified bidders.
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I. Transaction Fee Payment of Transaction Fee as mentioned in the
MSTC portal through MSTC payment gateway /
NEFT / RTGS in favour of MSTC Limited.

a) Shri. Ramesh S (Assistant General
Manager) 044 -25399922 /
(sramesh(@rbi.org.in)

b) Smt. Revati Kottakota (Assistant General

m. Contact details of tender inviting Manager — Electrical) 044 - 25399261 /

authority personnel. (revatikottakota(@rbi.org.in)

¢) Shri. Nithin J Sebastian (AM-Electrical)
044-25619847 (nithinjsebastian@rbi.org.in)

d) Shri. Kshitij Dahat (Asst. Manager)

044 - 25399066 / (kgdahat(@rbi.org.in)

2. For further details please refer tender document Techno-Commercial Bid (Part 1) and Price-
Bid (Part Il). Further corrigendum / addendum if any, will be hosted on the Bank’s website
https://www.rbi.org.in/ under the link ‘Tenders’ and
https://www.mstcecommerce.com/eprocn/. The Bank is not bound to accept the lowest tender
and reserves the right to accept either full or in part of any tender. The Bank also reserves the
right to reject any one or all of the tenders without assigning any reason, thereof.

The Regional Director
Reserve Bank of India
Chennai
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%?[ Chennai

(Website: www.rbi.org.in)

(aﬁlﬁ iﬁﬁm e-Tendering only)
ﬁﬁm mﬁ\—:r Tender Document

U1 PART- |
(To be submitted via MSTC V3 portal only)

3 fAfaer = RBI/Chennai Regional office/Estate/32/24-25/ET/692[DSITC of Fire
Supprsn system]

E Tender No: RBI/Chennai Regional office/Estate/32/24-25/ET/692[DSITC of Fire Supprsn
system]

R fiord S, IS P Je1 Bratay iR § rs Afidd adv & aiv Semsd adz
U H T d.-5.1-12 Tl Tsie Smerfa Taaferd 3ifd rw= wommett 1 fewmg=, smyfed, o=,
T iR HHIRIFT ¥ Rre A

E-Tender for Design, Supply, Installation, Testing and Commissioning of FK-5-1-12
Clean agent based Automatic Fire Suppression System in IP CCTV room and DIT
Server room at Bank's Main Office Premises, Chennai.

Date from which e-Tender will be17:00 Hrs. on December 27, 2024 onwards
available on MSTC website

Date & time of Pre-bid meeting 11:00 Hrs. on January 02, 2025
Last date of submission of EMD 11:00 Hrs. on January 10, 2025
Last date of submission of e-Tender 11:00 Hrs. on January 10, 2025
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DISCLAIMER
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TR T IgfId ey Rt 8, auif, 39 cxaras § sidfdte a1 g9 IR | & 78 fef SHeRt
ﬁwﬁmaﬂw%wuﬁqﬁwm&%ﬁ?qﬁmmuﬁwmmm
W%W@?mmﬁém%%awﬁwmﬁ#mwﬁﬁ
IR |

Reserve Bank of India, Estate Department, Chennai has prepared this document to give
background information on the work to the interested parties. While Reserve Bank of India has
taken due care in the preparation of the information contained herein and believe it to be in
order, neither Reserve Bank of India nor any of its authorities or any of their respective officers,
employees give any warranty or make any representations, express or implied as to the
completeness or accuracy of the information contained in this document or any information
which may be provided in association with it.

T a1 BT ST uRgul SFERY <1 16 § | Sege urfeal & o wrRedl § b 3 T g?ﬂ@
o SR IcRerarsil & forg sraféa § o 9 fafad & u & a8 gff & & 351 T fhar § iR d dhaa
YR Rord d% gRT fAfaer g o34 /g & 18 oFeRt R AR 781 § 1 STHaRT 39 3R W)
3 73 § f g8 URdg Reid 9% a1 39 fonddt onfereRor o wolklt o 3% Tefdd sifretial,
HHARGT, Tolel a1 RHRieransit & foe sterert 78l g1

The information is not intended to be exhaustive. Interested parties are required to make their
own inquiries and respondents will be required to confirm in writing that they have done so, and
they do not rely only on the information provided by RBI in submitting the Tender. The
information is provided on the basis that it is non — binding on Reserve Bank of India or any of
its authorities or agencies or any of their respective officers, employees, agents or advisors.

R Rold 5 IR & a4 H M 9 TT PIR P HPTRYA B G, 59 X H <2iig
TS THY-IRON &) gRafdd & a1 ar] UehH a1 Ufshal § dearg & &1 HfUGR JRI&d TadT g |
sﬂad%ﬁ S ifreafad = arell fpedt ot o1l R S TR 9 33 &1 SHfUPR ot d& & u
ddel

gjs\erve Bank of India reserves the right not to proceed with the work or to change the
configuration of the work, to alter the timetable reflected in this document or to change the
process or procedure to be applied. It also reserves the right to decline to discuss the matter
further with any party expressing interest.

S ifiead H- arel afad a1 TRirsfi & fhdt Hff TR & anTd &1 ufayfd sar a8l &1 omeit|
Higsy 7 SR} fAfaer & o1 off Teiem / Yaum, afe ®18 §), Had SRS deurse 3R THTTC!
JeTEe R TG foram STUm 3R YR U3 H USHIRId et T S|

No reimbursement of cost of any type will be paid to persons or entities expressing interest.

Any amendments / corrigendum to the tender, if any, issued in future will only be notified on
the RBI Website and MSTC Website and will not be published in the newspaper.
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a. 3-Ffder 4.

RBI/Chennai Regional office/Estate/32/24-
25/ET/692[DSITC of Fire Supprsn system]

b.RI BT AT

RO RoTd S, 9978 & T3 Hraferd URER
et W Tak TH 3R Sremsd! ok =H
o Thd-5-1-12 T Tole nuTRd Ta=ferd 3if
A YOI o1 fESITgH, 3myfd, RO, usieon
3R AT F forw Afder |

c. fAfdar &1 dR

3 TIRRHC YoTTa-
https://www.mstcecommerce.com/eprocn &
qegd ¥ 3HiAdrsT HET1-ddb-lpanoedd didl -
-3{R Y2 g4 sieth) ffder gwaras & ffaer & -
fdwr faw TTu §1-for fe=m

d. B P STATT AT

¥23.00 919 (Shewd! afga |

e. IFCTl BT SIS P P olU T3NS T B
IUASIdT IR

27 feHaR, 2024 | 17:00 9% & 3MA|

STHATT 02 SFERY, 2025 HT 11:00 99 (RIT:

f arel-qd 9% HRdTg Rord S, Tee faumT, 11 dd, Toiol 9T,
B¢ TR, T95-600001) |
g. ST & ST YA SlciiGldl ¥ ¥ 46,000.00/-

h. https://www.mstcecommerce.com/eprocn

T doh-ilpt-aToiede Sielt 3R HIAd Sial g

04 STFTaY, 2025 ¥ 11: 00 I | 3T |

TR A & fore 3-Ffde1 JE o 31 darie

i. STHS! TR H=A DI 3ifcd ARG 10 STTa1, 2025 @1 11: 00 T |
j. Tepitep-afoTfoyes siielt 3R Hed sl dieg

GXATASN & 1Y ST TRdd B o oL §- 10 STFTaT, 2025 @I 11: 0089 |
fAfdeT dg A 3 ddE

k. FRfaer @ & aRiE iR IHg

fAfgar &1 4F | @@el-aifsae | 10
SFasl, 2025 P 15:00 TS Q@1 S| HFT-|]
(Ieg Sic) §1 P dRiE S @iel omee foret
T 3ED SIATGIdT3] B & e |

|. T Yoob-

THTECT faifiice & Ug H THUECRT YT 1cd
IRENITE & HIEH § THTESRT / THRuwet /
OIcd o Ifctad d-Ta Yoo BT YITaH |

m. Ff3er smfd & a1 Uittt & Pifife &
Tuds faavu

a) # TR TH) TP HTUSYH(
044 -25399922/(sramesh@rbi.org.in)
b) S Xad dIgeblel
(g - TeTH HETItD)
044-25399261
(revatikottakota@rbi.org.in)
o ot FAfaa S Qe Eafdewd-tem)
044-25619847 nithinjsebastian@rbi.org.in
d) 4t féfereT <oTe, (TRTa® Usitd(
044 - 25399066 / kgdahat@rbi.org.in
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Important Information

a. E-tender No.

RBI/Chennai Regional office/Estate/32/24-
25/ET/692[DSITC of Fire Supprsn system]

b. Name of work

Tender for Design, Supply, Installation,
Testing and Commissioning of FK-5-1-12
Clean agent based Automatic Fire
Suppression System in IP CCTV room and
DIT Server room at Bank's Main Office
Premises , Chennai.

c. Mode of Tender

e-Procurement System (Online Part | -
Techno-Commercial Bid and Part Il - Price
Bid through
https://www.mstcecommerce.com/eprocn
Guidelines for e-tender has been provided in
tender document

d. Estimated cost of the work

¥23.00 Lakh (inclusive of GST).

e. Date of NIT available to parties to
download

17:00 Hrs. on December 27, 2024
onwards.

f. Pre-Bid Meeting

Offline at 11:00 Hrs. on January 02, 2025
(Venue: Reserve Bank of India, Estate
Department, Il Floor, Rajaji Salai, Fort
Glacis, Chennai-600001).

g. Earnest Money Deposit

¥ 46,000.00 from each bidder.

h. Date of starting of e-Tender for
submission of online Techno-
Commercial Bid and price Bid at
https://www.mstcecommerce.com/eprocn

11:00 Hrs. on January 04, 2025 onwards.

i. Last date of submission of EMD.

11:00 Hrs. on January 10, 2025.

j. Date of closing of online e-tender for
submission of Techno-Commercial Bid &
Price Bid along with the PQ Documents

11:00 Hrs. on January 10, 2025.

k. Date & time of opening of Tender

Part | (Techno-Commercial Bid) of the tender
shall be opened at 15:00 Hrs. on January
10, 2025. Part Il (Price Bid) shall be opened
on a later date which shall be intimated to the
qualified bidders.

|. Transaction Fee

Payment of Transaction Fee as mentioned in
the MSTC portal through MSTC payment
gateway / NEFT / RTGS in favour of MSTC
Limited.
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m. Contact details of tender inviting
authority personnel.

d)

Shri. Ramesh S (Assistant

General Manager) 044 -

25399922 /

(sramesh@rbi.org.in)

Smt. Revati Kottakota (Assistant General
Manager — Electrical) 044 - 25399261 /
(revatikottakota@rbi.org.in)

Shri. Nithin J Sebastian (AM-Electrical)
044-25619847
(nithinjsebastian@rbi.org.in)

Shri. Kshitij Dahat (Asst. Manager)
044 - 25399066 / (kgdahat@rbi.org.in )
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3[HaY-1 / Annexure — |

s-UrgRAC & forw Ag«ayqul 323 / Guidelines for e-Procurement

This is an e-procurement event of RBI. The e- procurement Service Provider / Contractor is
the MSTC Limited.

You are requested to read and understand the Notice Inviting Tender and subsequent
corrigenda if any, before submitting your online tender.

Process of E-tender:

A) Registration :The process involves vendor’s registration with MSTC e-procurement
portal which is free of cost .Only after registration, the vendor)s (can submit his/their bids
electronically .Electronic Bidding for submission of Techno-Commercial Bid as well as
Price Bid over the internet will be done .The Vendor should possess Class Il signing
and encryption type digital certificate .Vendors are to make their own arrangement for
bidding from a P.C .connected with Internet .RBI is not responsible for making such
arrangement) .Bids will not be recorded without Digital Signature .

( SPECIAL NOTE: THE PRICE BID AND THE COMMERCIAL BID HAS TO BE
SUBMITTED ON-LINE ONLY AT www.mstcecommerce.com/eprocn/ (Version 3 )
1 (Vendors are required to register themselves online with www.mstcecommerce.com/eprocn
Register as Vendor --Filling up details and creating own user id and password Submit .For
further details, go to Download Guide /Video /Registration
Vendors will receive a system generated mail confirming their registration in their email which
has been provided during filling the registration form .In case of any
clarification, please contact MSTC/ RBI, )before the scheduled time of the e -tender(.
Contact details:
a) Contact person (MSTC) For Vendors:
HO Central Help Desk: (For vendors)
Phone Number :07969066600

1. Shri. Shanmugam - 9176397264
Email id: nshanmugam@mstcindia.co.in

2. Shri. J Damodaran— 9841002253
Email id: jdamodaran@mstcindia.co.in

3. MSTC Help Line: 9499054101/2/3/4.
Email id : helpdesk@mstcindia.co.in

helpdeskho@mstcindia.in  (Please mention "HO Helpdesk" as subject while
sending emails)

Availability: 9:30 AM to 5:00 PM on all working days for all Technical issues e- Tenders,
System settings etc.

b) Contact person at RBI (RO/TE) During Office Hours only (9:30 AM to 5:00 PM on
all working days)

a) Shri. Ramesh Sivaraman (AGM, Estate Department)
044 - 2539 9922 (sramesh@rbi.org.in )

b) Smt. Revati Kottakota (Asst General Manager — Electrical)
044- 2539 9261/ (revatikottakota@rbi.org.in )
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c) Shri. Nithin J Sebastian (AM-Electrical)
044- 2561 9847 (nithinjsebastian@rbi.org.in)

d) Shri. Kshitij Dahat (Asst. Manager, Estate Department)
044 - 2539 9066 (kgdahat@rbi.org.in )

Guide:
1. System Requirement:

For details, vendor may refer to the DOWNLOAD SYSTEM SETTING GUIDE available
https://www.mstcecommerce.com/eprocn/

System Settings Check Status

Status [QEEL RS E B LR Download System Settings Guide J| Download Certificate

Please Correct the Following Settings:

If You Do Not Have Java Installed, Please Install Java Ficasniond s

Based On The Java Version You Have Installed Please N .
Latest Version: 11 Installed Version:
Download PKI Application
If You Have Java 32 Bit Installed If You Have Java 64 Bit Installed
Download Download

If You Have Installed Both Java And Pki Application, If You Are Using Google Chrome Or Edge: - Open URL
httos:// +1359

Please Update Browser Settings https://localhost:13591/signservice/getdata And Click To Allow Cannections.

If You Are Using Firefox: - Open URL
t:13591/signservic

https://localhost:13591/sig vice/getdata And Add Security Exception To Allow Connections.

2 Special Note towards Transaction fee: The vendors shall pay the transaction fee using
“Transaction Fee Payment” Link against the specific tender in the “Bid Floor’/through the
“Pay Transaction fee” in “Event catalog” through their login. Service Provider / Contractor /
Vendor shall have the facility of making the payment either through NEFT or Online
Payment. On selecting NEFT, Service Provider / Contractor / Vendor shall generate a
challan by filling up a form. Service Provider / Contractor / Vendor shall remit the transaction
fee amount as per the details printed on the challan without making change in the same. On
selecting Online Payment, Service Provider / Contractor / Vendor shall have the provision
of making payment using its Credit / Debit Card / Net Banking. Once the payment gets
credited to MSTC’s designated bank account, the transaction fee shall be auto authorized.

Transaction fee is non-refundable. A vendor will not have the access to online e- tender
without payment of the transaction fee.

NOTE: Bidders are advised to remit the transaction fee well in advance before the closing
time of the event so as to give themselves sufficient time to submit the bid.

3. Information about tenders / corrigenda shall be sent by email only during the process till
finalization of tender. Hence the vendors are required to ensure that their corporate email
ID provided is valid and updated at the time of registration of vendor with the MSTC Ltd.
Vendors are also requested to ensure validity of their class Il signing and encryption type
of DSC (Digital Signature Certificate).

4. E-tender cannot be accessed after the due date and time mentioned in NIT (Notice
inviting tender).
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5 Bidding in E-tender:

Note: Vendors are instructed to use Upload Documents link in My menu to upload documents
in document library .Multiple documents can be uploaded .Maximum size of single document
for upload is 5 MB.

Once documents are uploaded in the library, vendors can attach documents through Attach
Document link against the particular e-Tender .Please note that if the documents are not
attached to any e-Tender, the same cannot be downloaded by RBI and it will be deemed that
the vendor has not submitted the documents .For further assistance please follow instructions
of vendor guide.

a) Earnest Money Deposit for a sum of ¥46,000/- (Rupees forty-six thousand only) shall be
remitted to Bank Account of Reserve Bank of India on or before 11.00 Hrs. on January 10,

2025. “EMD - Estate Dept” shall be given as remarks while remitting EMD.

The account details for NEFT / RTGS transactions are as follows.
Beneficiary Name: RBI CHENNAI

IFSC: RBISOCNPAO1

Account No: 186003001

Proof of remittance with transaction number (scanned copy) shall be attached /
uploaded.
The bidders are also advised to send the proof of remittance with transaction number
(scanned copy) to estatechennai@rbi.org.in .
A tender which is not accompanied by such EMD will not be considered.
No interest will be paid on EMD. EMD of the unsuccessful vendor(s) will be refunded /
returned by the tender inviting authority in due course.

b) The process involves Electronic Bidding for submission of Techno Commercial Bid as
well as Price Bid.

The bidder)s (who have submitted the above fees can only submit their Techno Commercial
Bids and Price Bid through internet in MSTC website www.mstcecommerce.com__ — e-
procurement —New Common Portal —Bid Floor Manager —live event —Selection of the live
event —Transaction fee->Common terms->Attach Documents->Price Bid.

Please Note: The vendor after successful remittance of the transaction fees and EMD details,
will get the attach documents and common terms tab enabled in their login. Post successful
completion of this step, the vendors will be allowed to save the lot specific terms and submit
their price bid against the lot through the portal or download and upload the excel file for
submitting price bids, as the case may be. In case the attach documents and/or saving common
terms step is unsuccessful, the tabs for saving lot specific terms and submitting price bid would
be disabled. The status of whether the same is successful/pending would be displayed in the
bid status button.
c) First the vendor needs to fill up the Commercial specification if any and save it .Then the
vendor should fill up the Techno-commercial bid .After filling the Techno-Commercial
Bid, bidder should click ‘save 'for recording their Techno-Commercial bid .Once the
same is done, the Price Bid link becomes active and the same has to filled up and then
bidder should click on “save "to record their price bid .Then once both the Techno-
Commercial bid & price bid has been saved, the bidder can click on the “Final
Submission "button to register their bid
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NOTE - :After clicking the final submission “Delete bid” option would be shown .If the vendor
wants to delete the bid after final submission and re submit the bid, then he/she should click
delete bid and resubmit the same and again click final submission.
d) In all cases, bidder should use their own ID and Password along with Digital Signature
at the time of submission of their bid.

e) During the entire e-tender process, the bidders will remain completely anonymous to
one another and also to everybody else.

f) The e-tender floor shall remain open from the pre-announced date & time and for as
much duration as mentioned above .

g) All electronic bids submitted during the e-tender process shall be legally binding on the
bidder .Any bid will be considered as the valid bid offered by that bidder and acceptance
of the same by the Buyer will form a binding contract between Buyer and the Bidder for
execution of supply/work .Such successful tenderer shall be called hereafter
SUPPLIER/CONTRACTOR.

h) It is mandatory that all the bids are submitted with class Il signing and encryption type
of digital signature certificate otherwise the same will not be accepted by the system .

i) Buyer reserves the right to cancel or reject or accept or withdraw or extend the tender in
full or part as the case may be without assigning any reason thereof .

j) No deviation of the terms and conditions of the e-Tender document is acceptable .
Submission of bid in the e-tender floor by any bidder confirms his acceptance of terms
& conditions for the e-Tender.

k) Unit of Measure (UOM) is indicated in the e-tender Floor. Rate to be quoted should be
in Indian Rupee as per UOM indicated in the e-tender floor/tender document.

No deviation from the terms and conditions of the tender document is acceptable after
the pre-bid meeting. No queries will be entertained after the pre-bid meeting. Submission
of bid in the e-tender floor by any vendor confirms his acceptance of terms & conditions for
the tender. Any order resulting from this tender shall be governed by the terms and conditions
mentioned therein. The tender inviting authority has the right to cancel this e-tender or extend
the due date of receipt of bid(s) without assigning any reasons thereof.

Vendors are requested to quote rates without G.S.T on ‘Works Contract’ and the same will
be added automatically by the system. Thus, the final total amount shown in the system
including G.S.T will be the final bid amount. No change in quoted rates will be accepted after
opening of the tender.
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WS 1/ Section |
ﬁﬁﬂT WTH /Form of Tender
RJT/Place
i /Date
&g =@/ The Regional Director
HRA ﬁTrlé d%/Reserve Bank of India,
Tual [dUTT/Estate Department
HIC TR 16-/Fort Glacis-16
IrSTTSl et | ot off @40 /Rajaji Salai, P.B.No 40,
4600001 /Chennai-600 001

HgIedl/d Dear Sir / Madam,

98 39 U=Ard 3194 ¥ fafafdse ot @ defia fafdemi, fesmgAl o amnell & St &t
S R 3R Iad 199 # fafAfése erf-wa d@dr e Siaex au fAfder &1 gHifad sxara
Jael 3Ufed SMeR T &), H / 89 TAgdRT 3ad U4 | faffese w9 & iR, da= &t
TS AEet @t SR H Sfcafad o’ W fAfder # Ry M R & Srafia, dfderert & fou
IR S e, faeTeR) & AT ST auT o=y rdl, 2raf Arnst & Sy ud dfder ot wraf
7 foRea wu ¥ fou U fafdemi, Srer e ofik amrsit &t Sy Sik 39% ol Iuasy et
T QAT & A1y qYT 3 i Al H A =16l & 3ER ST o d AN 81, Sad Wud H
fafRfése orf & FAefed HA o1 Tare w@dr §/3@4 ¢© |

We have carefully examined the specifications, designs and schedule of quantities relating to
the works specified in the memorandum hereinafter set out and have visited and examined
the installation site of the works specified in the said memorandum and having acquired the
requisite information relating thereto as affecting the tender. We hereby offer to execute the
works specified in the said memorandum within the time specified in the said memorandum
at the rates mentioned in the attached Schedule of Quantities and in accordance in all
respects with specifications, designs and instructions in writing referred to in articles of
agreement, general instructions to the tenderers and special conditions, conditions
hereinbefore referred to, specifications, data sheet and schedule of quantities and with such
materials as are provided for, by and in all other respects, in accordance with such conditions
so far as they may be applicable.

JTUH/MEMORANDUM

YRATT Rod §F, 995 & oI HRad URaER § Ul
A R =H 3R Sr3MEct Gk TH H ThHPH-5-1-12
FAH Tole ST WaTfad Siff IHE JUmelt &1
&1 BT faRo f&oe, smyfel, oA, gteror iR =T |

/Description of work Design, Supply, Installation, Testing and
Commissioning of FK-5-1-12 Clean agent based
Automatic Fire Suppression System in IP CCTV
room and DIT Server room at Bank's Main Office
Premises , Chennai.

5 N CIERASIRIG] 323.00 9RG ( Siiuge! 9fgd) /%23.00 lakh
/Estimated cost (inclusive of GST)

4 | ST ST 1R /Earnest 246.000/-
Money
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PRI R HA BT | 1 31 P 103 37 J 08 IuT®

4 | /Time allowed for 08 weeks from the 10t day of work order.
completion of work

AP uem preEly | 3ifaH f9d- o el & 1Y AT STH] B
5 Period for settlement of | &) dRIG I 45 a1

Bill Final Bill- 45 days from the date of submission of
invoice along with required documents.

1. g9 39l IgHd § o Mfder @em &1 faqie 3 gaRt [fder 90 &A1 0@ da & o WieR
IR P foTT 9y T 3R AT Bt T8 3Hafd b 3R FHR o faRad Su=ht Jgufd & 918 deTs
EIRESI
We also agree that our tender will remain valid for acceptance by the Bank for 90 days from
the date of opening of Part | of the tender and this period of validity can be extended for
such period as may be mutually agreed between the Bank and us in writing. We also agree
to keep the earnest money valid during the entire period of validity of tender.

2. Ffder WieR g R #/80 g8t Jaw dfdel o Iad X! & FeeH] Td TrauT! & IR $HA 3R
DT UTeH B o oY 1 I9H I I IR Nifdal &1 foriaa § Wiepfd afgd Sad 2ra § aford
ST STHI MR Sfed fhd S SR 31U ITRIABTRGT, TR a1 A P 3761 A b
fere FeHa §/€ |
Should this Tender be accepted, I/we hereby agree to abide by and fulfil all the terms and
Conditions of the Tender and in default thereof, to forfeit and pay to you or your successors,

or assignees or nominees such sums of money as are stipulated in the conditions contained
in the tender together with the written acceptance of the Contract.

3. ¥ /50 9% 10 9HRId § & 30 U fom1 Sis ST aare 9aft a1 fanedt fAfder & Wieor axa
T SRATHR TR BT AABR R § TH 46,000/~ P AT T ST AR & U H HRAT
feoid deF & U |1 @ § o IR i saTe <7 181 g IS 89 gfud fhu U SR dfder
! FToEd B & SIhd I8 & f 81 S a1d I IgHd © [ YR Refd §% gRT 39 MR
DI Sed B ferar SE|
I/We understand that you reserve the right to accept or reject any or all the tender either in
full or in part without assigning any reason therefor. We have deposited a sum of ¥46,000/-
as earnest money with the Reserve Bank of India, which amount is not to bear any interest.

Should we fail to execute the Contract when called upon to do so, we do hereby agree that
this sum shall be forfeited by us to the Reserve Bank of India.

4. Ffder TaTEt v3 Uica & & YT & URd &1 SITeT 4T 1- B 2 arforodes o iR dabiit
SR g 3R YT 2 & § & Nl § dad ged aiel g
The Tender shall be submitted in two parts in the MSTC V3 portal. Part | contains all

commercial terms conditions and technical particulars and Part Il contains only the price bid
in the Bank's proforma.

32025 F............... AR &, o ®1 gxa1&ikd /Dated this___day of 2025
g & fog 3R IT! 3R I /For and on behalf of M/s
(it Ifgd BXIER (/(Signature with seal)

TH /Name
Ug-TH /Designation:
R /Place
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W[ /Date

)T BXAT&RT B GIaR 31 T DI YHIONT Ui Ao BT o1 A1/ Certified true copy of

the Power of Attorney of the above signatory should be enclosed).

reft /Witnesses
(1) 9™, TaT 3R el afga gxarer/

Signature with name, address and date

(2) T, U1 3R faie afed gxer /

Signature with Name, address and date
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S Il / Section Il
PIR P U/ Draft Articles of Agreement

g IRR TP 3R HRAH RoTd 9o, HIE TR TSIl ITedt, I9-600 001 ST Hea wrafad

g § B) PR 5% a1e” §% hel T ® (3R gEd SR ) oY 9% g
TfaereR Hel T | (P a1 ! forar T |
ARTICLES OF AGREEMENT made the day of between the Reserve

Bank of India, Fort Glacis, Rajaji Salai, Chennai-600 001, having its Central Office at Mumbai-
400001 (hereinafter called “The Bank”) on the one part and
and India (hereinafter called “the Contractor”) on the other part.

S§feh e « YR ferd d@, 995 & g&1 draiay uiaR # sl JdRitddt adv &0 3R
St3MEdt IR 0 H Thd-5-1-12 T Tole e waaferd ¥ v yomed &1 fesing,
ST, TATIAT, TIEUT 3R FHIRAT “ T HH T B B ¢ AR DT BT G B dTd
fafd= ofR ArEeft ) St o1 wRUT T | fava T B fo R 39 U RY gRT A1 ! 3R
4 gHER U MU El

WHEREAS the Employer is desirous of taking up the work of “Design, Supply, Installation,
Testing and Commissioning of FK-5-1-12 Clean agent based Automatic Fire Suppression
Systemin IP CCTV room and DIT Server room at Bank's Main Office Premises , Chennai.”
and has caused specifications and Schedule of Quantities describing the works to be done
which have been signed by or on behalf of the parties hereto.

3R STafds B BT GUH B ardl [AFGH! 3R AEST B S W 3HD UHHRI GRT Sfdl

STH! SR ¥ FEMER fpT MLl
AND WHEREAS the said specifications, the Schedule of Quantities and drawings have been
signed by or on behalf of the parties hereto.

3R Safe Afagrer Tdf & et o g8l fad waf SR faviy 2l & fFeiia wdf ok &M oI
AT B ST SR Wfaal & i o8 39 a1 Tied ©0 § " JUTHRd X "Hel Semd
SITR BT DI o ST HR/AT Iad [a G & afdfd § 3R &0 & A1 &1 S J MAA §,
R 399 Fuffed Gefdd g W TUMT Bt 1S Ho AR W a1 T 3T T AR W( TP 9IE 32
"AYTH AT TfdeT AR "Hel S b1 B & oI Jgad g

AND WHEREAS the Contractor has agreed to execute upon the subject to the conditions set
forth herein and to the conditions set forth in the Special Conditions and in the Schedule of
Quantities and Conditions of Contract (all of which are collectively hereinafter referred to as
“the said Conditions”) the works shown upon the said drawings and/or described in the said
specification and included in the Schedule of Quantities at the respective rates therein set forth
amounting to the sum as therein arrived at or such other sum as shall become payable
thereunder(hereinafter referred to as ‘the said Contract Amount’).

TdEaRT 39 FEraR Tgufd g8 3=

NOW IT IS HEREBY AGREED AS FOLLOWS:

1. R qureRia wdl # Sfcafed T SR fFad e ¥ qurs iR dfder I & i
P & HeAoR ,dUTH T Jdl o 3ref SRl & SuR fad ST iR & @ AEns &t
ST o S=ITT T ST R |

In consideration of said Contract Amount to be paid at the times and in the manner set forth
in the said conditions, the Contractor shall upon and subject to the said Conditions execute
and complete the work shown upon the said Drawings and described in the said Drawings
and described in the said Specifications and the Schedule of Quantities.
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N

o

. 9 TfaeeR & Hidd Tfder IR 3UaT THI-THT W Y glaare 3= MR qYUThTId qdl

Afaffdy T & sra1 H|

The Bank shall pay the Contractor the said Contract Amount, or such other sum as shall
become payable, at the times and in the manner specified in the said conditions.

. JUTHIT T 3R 1y H < 75 uRRIY 9% Iy Ul sl 3R 59 HRIR H1 e At S

3R HefId Ue 39 HIR BT TUTHIAT Ui o 3Mef IZT 3R T 3R T HH: qUTH AT Tdf
P -3 PHoicd bl UTeT Dl |

The said Conditions and Appendix thereto shall be read and construed as forming part of
this agreement and the parties hereto shall respectively abide by, submit themselves to the
said Conditions and perform the agreements on their part respectively in the said Conditions
contained.

. 390 IfcRed WM, IR Td GXds 39 Gidal & STURYT gch gl |

The plans, agreement and documents mentioned herein shall form the basis of this
Contract.

. U8 GRer T =l tened %m%&ﬁw‘eﬁ@%ﬁwmlaﬁq%’%ﬁ?ﬁﬁﬁ%ﬂaﬁ
R gRAdfde AESH iR WUST AET Yl dUHd [l & R 2 /-(¥W
e “ YRda ford d@, 398 & o drafay uiver | sl IRt
WFH&ﬁvéhnéﬁw’VwﬁmsnzwﬂﬂQﬁeanwmwﬁms@rw
HoTTel o1 fEeIg =, Smyfe, TATAT, Uterur 3R FH=IT “ &1 S oA & e dfdar g1

This Contract is neither a fixed Lump sum Contract nor a Piece Work Contract but is a
Contract to carry out the work of “Design, Supply, Installation, Testing and
Commissioning of FK-5-1-12 Clean agent based Automatic Fire Suppression System
in IP CCTV room and DIT Server room at Bank's Main Office Premises , Chennai.” for
L4 /- (Rupees only) to be paid for according to
actual measured quantities at the rates contained in the Schedule of Rates and Probable
Quantities or as provided in the said conditions.

. d% & U 39 A R ufdgpd THTE Sa fo T & &1 fadd! 1t 7g &1 S 3iR &1 &1 Udphid

Saa | PIs A oite- 1 fhT U S &I AE ! HbIar o1 IHR JRI&d gH|

The Bank reserves to itself the right of altering the Drawings and nature of the work by
adding to or omitting any items of work or having portions of the same carried out without
prejudice to this contract.

Y B! 3 S & AHATIRID I & Y W AT ST SR WfAeHR 3o Xai § I SR
BT SR ORI FRA B ARG P G4 16 U PIA YR B b (078 TgHd & | TTA BT, BT 31T
& ARG ¥ 109 37 § 08 g &t 3@fy & iR Igul &1 &1 -1 H & forg off Jgwd 3
JYTY, I8 U1féal gRT URWRSG ¥0 ¥ fore U Aol & SruR fafed &0 7 (3rifd #-R oo
& HIEOH J T1 U/ 3-Hd 3ATEH-UeH HRP) I¢Ts T Aaf & A g1

Time shall be considered as the essence of this Contract and the contractor hereby agrees
to commence the work from fourteenth day of the date of issue of work order as provided
for in the said Conditions and to complete the entire work within a period of 08 weeks from
the 10 t day of date of work order subject nevertheless to the extension of time in writing
by such form (ie. by way of a deed of agreement or by exchange of letters/emails) as may
be mutually decided by the parties.
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08. Warranty/Defect Liability period:

The project comprises of DSITC of Automatic Fire Supression system which shall be
completed in 08 weeks.

A single agreement shall be executed by the successful bidder for providing the
equipment/system, providing services during Defect Liability Period and entering into
CAMC for the period of 09 years after 1 year of Defect Liability Period. No consent for
renewal shall be sought from the firm, as the performance of CAMC during this period
is a contractual obligation on the part of the firm. Also, the firm has to submit the renewed
BG as per provisions of the contract well in advance that is before expiry of existing BG.
If the firm fails to submit the renewed BG before expiry of existing BG, the Bank may
take appropriate action including but not limited to encashment of existing BG.

The automatic fire supression system shall be guaranteed to be free from defective
workmanship or materials for 12 months from the date of handover of the last fire
supression system (Defect Liability Period — DLP) and any defects that may appear
within 12 months from the date of issue of completion certificate for the work/ hand over
of the fire supression system / sub-assemblies, which in the opinion of the Bank have
arisen from bad workmanship or materials, shall upon intimation by the Bank, be made
good by the Contractor at his own cost within the time specified. During the said period
of 12 months (DLP), the contractor shall make periodical inspection of the working of the
system free of charge at least once in two months or earlier, if required, and attend to
the maintenance of the various parts and such other service that may be required for
the same.

Immediately after successful completion of DLP, the contractor shall enter into
Comprehensive Annual Maintenance Contract (CAMC) with the Bank at the quoted/
approved rates for CAMC.

Scope of works during CAMC

(A) The scope of work shall include the following:

e Periodical servicing /Health check up of the system including spare parts
replacement if any part found faulty at the time of maintenance and attending all
break down calls along with replacement of all spare parts including all master
cylinder kits ,actuators , detectors,hooters,pressure switches, control panel etc.

e Checking of electrical connections and wiring in control panel and rectification of
faults.

e Procurement, including Import, wherever required, of spares and stocking them shall
be responsibility of the tenderer. Non availability of spares/ components will not be
accepted as a reason for waiving of penalty towards delay in rendering prompt
service.

e In addition to periodic maintenance (once every three months), the scope of
maintenance will include attending to an unlimited number of breakdown calls as
needed.
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(B) Penalty for delay in service during warranty and AMC period:

During the period of the Annual Maintenance Service Contract, all care shall be taken
so that the complaint shall be attended within 48 hours of receiving the complaint. In
case, if the fault is not rectified within 48 hours from the time of reporting of the fault in
the system, penalty equivalent to 2 times the daily rate of service contract (annual rate
of CAMC of the said Fire Supression system/ 365) shall be recovered from the payment
due to the contractor during CAMC period or from the retention money deposit during
defect liability period.

In addition to this, if the fault is not rectified within the period of 10 days, the Bank shall
have right to rectify the system at risk and cost of the contractor. The amount spent shall
be recovered from the payment due to the contractor during CAMC period or from the
retention money deposit during defect liability period.

The contractor shall also ensure that the required spares etc. for proper maintenance
are readily available with them for the complete life span of the .

The payment towards AMC charges will be made every quarter after satisfactory
completion of the service and submitting a bill for the half yearly along with the Service
report of the respective period duly signed by the Bank’s Engineer/caretaker.

9. qIffd IaY &1 BT TdIHIBRT:

STAdl & Fhe FHITH & R §1e, ShaR HUTHH & fog Igeyd/SgHifed =i R s it
@A Y (HeH) S B Shuadt 3R uud a8 uuewt & R eH & §1E, &3 &l
faU T R 3Tel 08 auf & o T=nferd fosan smae:

TR &R P WU & Ugd a¥ & §16 SR fovan S SR ey &i FHufaRad 33 &
IR TUHT DI 718 TRNTAT TUA 1 & YR W TAd1gd [T ST

Renewal of Comprehensive Annual Maintenance Contract rates:

Immediately after successful completion of DLP, the contractor shall carry out
Comprehensive Annual Maintenance Contract (CAMC) work at the quoted/ approved
rates for CAMC. After completion of DLP and 1t year CAMC, rates will be revised for
further 08 years as given below:

The CAMC rate shall be revised after first year of CAMC and the contract shall be renewed
based on the revised AMC amount calculated as per the following formula:

Ac = Ap [(15+60x(EPIG/EPIF) +25x(CPIc/CPIp)] x 1/100
Ac ESCLEaREEGCIRIRT

The contract amount for the current year.

Ap fUa ad & forg 3 M|

The contract amount for the previous year.

EPlc | facicll & IdTGl & ot Ui Hed YA a1 aY & folE ey &I TRY
fafd & 6 AEH Tgd|
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Wholesale Price Index for Electrical Products 6 months prior to the
commencement date of contract for the current year.

EPlp faggd IdTal & Y Ui I YEH® [UBd ay & I8y B TB3Md Bi
ARG ¥ 6 HeH Ul

Wholesale Price Index for Electrical Products 6 months prior to the
commencement date of contract for the previous year.

CPlc ST YTHD! & o IuHIa Jod TaHID (3RIA YR 37d) dTe
ay & fT Sfgee Y& gF &I ARG ¥ 6 FEIH Ul

Consumer Price Index for Industrial Workers (All India Average) 6
months prior to the commencement date of contract for the current year.

CPlp 3MNM® 4ffe o fae IuHed Jod Jadis (3Rad HR 3 a) fUsa
Y & ey BT URH fafy T 6 7EH U |

Consumer Price Index for Industrial Workers (All India Average) 6
months prior to the commencement date of contract for the previous
year.

The contactor shall also ensure that the required spares etc. for proper
maintenance are readily available with them for the complete life span of the
system.

10. Bank Guarantee for Execution Period, DLP & CAMC Period:

a. PBG towards committed Execution period: The tenderer shall furnish a separate
Performance Bank Guarantee (PBG) of 5% of the contract value as Security for due
fulfilment of terms and obligation during the period of execution of the work from the 10th
day of date of work order to the Bank. The Bank Guarantee must be valid till the date of
virtual completion of the project. Bank Guarantee from any scheduled Bank in the form
prescribed by the Bank as per Annexure D (which will be submitted along with letter of
acceptance) towards security deposit for the due fulfiiment of the contract.

b. PBG towards committed CAMC period: The tenderer shall furnish a separate Bank
guarantee of 10% of the contract value as Security for due fulfilment of terms and obligation
of defects liability period and Comprehensive Annual maintenance contract from the date
of commissioning and handing over of the works as specified in the tender to the Bank at
the time of submission of final bill. The Bank Guarantee must be valid for five years from
the date of virtual completion of the project.

After completion of five years (01 year DLP & initial 04 years CAMC period), the tenderer
shall furnish a fresh BG valid for a further period of FIVE years for a sum of Five percent
(5%) of the contract value for due fulfilment of the obligations towards Comprehensive
Annual maintenance contract. This renewed BG should be submitted atleast 15 days in
advance before expiry of above referred BG of 10% amount. In case of failure on the part
of firm to submit 5% BG, initial 10% PBG will be invoked without any notice to the firm.

The Bank reserves the right to enforce the Bank Guarantee in case of unsatisfactory
performance of the terms, conditions of the DLP and CAMC set out in the tender at any time
during the currency of committed period of five (10) years (One year DLP and 09 years
CAMC).

11. 39 dfael & Sidifd d gRT I+t Yira™ dad 99 H fpu S|

All payments by the Bank under this Contract will be made only at Chennai.
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12.39 HRR & d8d a1 359 o fohat 1 SR ¥ I f9areg oz & I fadrg q@sgn smem
3R 39D (U ST &R 9 & g1 Ryd <marerdl &1 Auiid &=mfieR gl

All disputes arising out of or in any way connected with this agreement shall be deemed to
have arisen at Chennai and only Courts in Chennai shall have jurisdiction to determine the
same.

13. 39 WfAaT & SITHT-SHTHT U &1 AfdGThR A U foran g ofR T ke & 9od feran g | Ffafea
aEnet § i & AEnelt & foe dfderer faedt off Y & forg ur =&t 8 a=rd b
g I dF SR & [AfRTy fafad e & SIuR fasar T gl

That the several parts of this Contract have been read by the Contractor and fully

understood by the Contractor. The Contractor shall not be entitled for the payment for the

quantities beyond the tendered quantities unless ordered for by specific written instructions
from the Bank’s Engineer.

14, GfIGTHR 3 R & Way T 30 e qiial Bl I B & SR IAGBR - Bl
e arelt @13 off TSR, IRl aUT 3% & giHaTe glar/ReH/Iuwa offe & day
fArer aTelt S RT 1 Ual AT SUFE U H Y1l bl 3 Y&HR Bl TgI bl
TUT THRMT S ATATNTAT §AT I | A BT BT AT B AT idal & 37ei U=
FEEIEIRR W%WW@ﬁ%ﬁWH@W{HW%@?@
aﬁﬁﬁﬁmﬁ 3R MY-Tg 3| § &1 gd forad SrAfd & fom dfdeier o aamarives
g1 AH-1p! YR F T 39 B & [GaR0T DI 7 Al UHIRIT BT, 7 51 THIRHA Bt AR
T 3R 7 8 THBT UHeIHR0T B

The Contractor shall not disclose directly or indirectly any information, materials and details

of the Bank's infrastructure/systems/equipment etc., which may come to the possession or

knowledge of the Contractor during the course of discharging its contractual obligations in
connection with this agreement, to any third party and shall at all times hold the same in
strictest confidence. The Contractor shall treat the details of the contract as private and
confidential, except to the extent necessary to carry out the obligations under it or to comply
with applicable laws. The Contractor shall not publish, permit to be published, or disclose

any particulars of the works in any trade or technical paper or elsewhere without the
previous written consent of the Employer.

15. fardlt MO STFBRE & UHCIhRUl & URUIFRGEY d& &1 §s 81+ & e JfderdR ddb
DI fayfd BT ITFd ! BT U A BT WidarbR gRT Hfder T AT SE 3R
e g3 &ffcl 1 1aT B AU BT SUTT R BT §HAR BTN

The Contractor shall indemnify the Employer for any loss suffered by the Employer as a

result of disclosure of any confidential information. Failure to observe the above shall be

treated as breach of contract on the part of the Contractor and the Employer shall be entitled
to claim damages and pursue legal remedies.

16. 39 IRR b I MU THBRT BT Uhc b0l A fhT M & Gl B GAYT 1 &
fou IfdereR 31 SH=Ral & ey H g+ Ifea srars Hem|
The Contractor shall take all appropriate actions with respect to its employees to ensure

that the obligations of non-disclosure of confidential information under this Agreement are
fully satisfied.

17. FHCIBRUN 7 B SR MUdl & Gae H WAarhR &1 aIqd 59 IR & JHYd 814 a1
fordt Hft HRUT ¥ FHIYA fobT S T &1 BT
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The Contractor's obligations with respect to non-disclosure and confidentiality will survive
the expiry or termination of this agreement for whatever reason.

18. TfaareR dfaer sm) fafaee SR S=gem (3ifif =y 1970 3R 9 Sidifd ame 7T ot
el &1 UTeH S 3R 39 Sfdfd Tt saxgedrel & QR1 BT | AfdaaR foddt teh
& P R T ST a1 SIS TH HolgRl &1 WA & IR H §F B SaTe | 59 Jea
g1 arelt gfa I fom foneft S8 & o ! samn oe | afe w1 & e @vme oI aTel AegeRt
aﬁmmmmmaﬁ%ﬁmmwwﬁmwm|
IAGTHR 30 §RT S R T T JHT ASIGRI/SFTHIR BT FAdH AGd] BT YT
BRIESKEUIl

The contractor shall abide by and fulfil all requirements laid down under the Contract Labour
(Regulation and Abolition) Act, 1970 and the rules framed there-under. The contractor shall
submit to the Bank the maximum number of Laborers to be engaged on a single day in the
job. Any subsequent increase should be informed to the Bank without delay, if the number
of laborers employed for the job are twenty or more, the contractor shall obtain the license
from the Regional Labour Commissioner. The contractor should ensure payment of
minimum wages to all laborers/workmen staff employed by him.

19. GfgegrerR/Aoidt HriwE R Afgaet o 99 Idisd) Jeum, vy iR fAaru
(AT, ) 2013 ST ("% TEUT! HT QUT SFUTA HRA & foT I qRg foHeR
BN HRdT Reid d@) =3 Frafad @& TR & Hidv 3 R} & faas aF IadteH
31 fopadt ot RIprad & A & Rierad didarer/asil gRT Tiéd Riead aiifd & aHef
3RR & SEl AfdaIamR /e Iad Ridrd & day § sififaq o sidiid Igfud Rarg

BT | TiderdR & fodt fifsd HrHaR! gRI 9 & fhedl FHaR! & fovg &1 T8
Idfted ot forxit +ff Rrprad &1 I3 o6 gR1 1fda et Rieraa afafa grr famn
ST |

The Contractor / Agency shall be solely responsible for full compliance with the provisions
of “the Sexual Harassment of women at work place (Prevention, Prohibition and Redressal)
Act, 2013”, In case of any complaint of sexual harassment against its employee within the
premises of the Bank, the complaint will be filed before the Internal Complaints Committee
constituted by the Contractor / Agency and the Contractor / Agency shall ensure appropriate
action under the said Act in respect to the complaint. Any complaint of sexual harassment
from any aggrieved employee of the contractor against any employee of the Bank shall be
taken cognizance of by the Regional Complaints Committee constituted by the Bank.

20.Tf¢ g1 # IfASTHPR T Pl HHAR! WA gidT & df 39 (U UeH &) o ot off
Hifge ufaufd & forg TfaemeR STRaIIa BT, 3<Ter0l & oy S & fopft et & &
WM are Hifge Igd afe Tfaeer & sHIRt gRT a4 fear Rig 81 9l 81 ried R
T IS B! AHUH SR 37 Taferd Ggi IR U= ARl B Ruférd a5 3t oier
TfaereR @ grft 19T & faffdy fry MU ofaR &1 &t siaxas Tfd &1 §1Y TE 8k
BHRITRI &1 0T B AT B o [Ad T S H YTHD| DI H1H IR QT | HiagdR
&1 & Tay H 33RE I¥ ¥ HH & fordt safad ol w1 WR 8] 2|

The contractor shall be responsible for any monetary compensation that may need to be
paid in case the incident involves the employees of the contractor, for instance any
monetary relief to Bank’s employee, if sexual violence by the Employee of the contractor is
proved. The contractor shall be responsible for educating its employees about prevention
of sexual harassment at work place and related issues. The Contractor shall employ its
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labour in sufficient numbers to maintain the required rate of progress and of quality to ensure
workmanship of the degree specified in the Contract and to the satisfaction of the RBI. The
Contractor shall not employ in connection with Works any person who has not completed
eighteen years of age.

21. GfaeTR gRT &1H R aT U 4t 4fire a1 FHIR) AfReeR & HHaR) 41 §red
3R T Al /mHaidl & dey § YRdig Rod §o W fadt off yvor 3t uepfa @i
oY 1l gftI If9gPR TP GRT B WR T 7T YTHH] & A g Toige! B
YA T SN b gAqH aeigt sfafaw & wu § Ifad goigst 9 &0 Hal gl 3fd
oIl BT 31 § 98 Holge! forad TiIfed Sl & o & o Holgs! 8k T8y 3fydT
B & UNT & T 3 Yl A BT | I8 U STUN ST ST 38 U &) JIoFIR & forg
TAfId §OIR &) & YR R faU S dfed T vl <gad Aoigy Sifiifed & sidild
BEIGEERIEEREEHET

All the workers or employees deployed by the contractor shall consider the employees of
contractor and RESERVE BANK OF INDIA shall not have any liability what so ever in nature
in regard to such workers / employees. The Contractor shall pay to labour employed by him
directly wages not less than fair wages as per Minimum Wages Act. Fair Wage means
wages, which shall include wages for weekly day of rest and other allowances whether for
time or piece work, after taking into consideration prevailing market rates for similar
employment in the neighbourhood but shall not be less than the minimum rates of wages
fixed under the payment of Minimum Wages Act.

22. TfAGThR I GRI T FHb FU-HAEHR §RT BTH TR AT Y YiHeh| & Ty H Siciiard
o7 fafAom o IccRad ot Al & ddo & SureH | dfdareRr geigs! sifafaay,
1936, ToTgsl ifefem, 1948, 3% T sififom, 1938, FHSHR Ufadr ififram,
1923,%%@@%, 1947H1g@ Y AT, 197, FrRfw@ W Afgarst &1

T Iadts) Jeum™, ANy iR Faror (@ffam, 2013 o1 I9H fPu U fFd yeR &

TMe 1 ST ISl 3 BT SR IHI-IHT R §491¢ U g6} &1 ura S|

TfaereR g & day § URdIT iod S & e & 9 Hram iR I arg @

The Contractor shall in respect of labour employed by him or his sub-contractor comply with
or cause to be complied with the Bidder Labour Regulation in regard to all matters provided
therein. The contractor shall comply with the provisions of the payment of Wages Act, 1936,
Minimum Wages Act, 1948, Employers Liability Act, 1938. Workmen’s Compensation Act,
1923, Industrial Disputes Act, 1947, Maternity Benefit Act, 1970, Sexual Harassment of
Women at work place (Prevention, Prohibition and Redressal) Act, 2013, or any modification
thereof or anyother law relating thereto and rules made there under from time to time. The
Contractor shall indemnify and keep indemnified the RESERVE BANK OF INDIA against

i, & & e AERM g arelt it urdf & Jeam /afad a1 Jufit & gu

THI Y I gl
Any claim arising out of third party loss / damage to life or property caused by
/ during execution of the work.

i. ® & e & IRM YfAEIHR gRT 19 R Y T HTHIR & HRU gY
IHAH/&fd ¥ I aral

Any claim arising out of loss / damage to the workmen engaged by the
contractor during execution of the work.
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iii. ] W%/ S [ SugeTs [ fafawt onfe @1 srguTed | fhu oM & SR
ITF B adl
Any claim due to non-compliance of applicable PF / Labour laws, ESI
Regulations etc.

23. 3SR - Ifcarad Siar ol o 3 Wd & @9 W, YR Rod 9% 3R ddhaR &
Tgad A (@rferdt # YR Ro/d §& &1 11 gdl 61 1 X1 8) H HH & THRIT JHTIH
d% 99 AN I &, B O 8H  Ugd Haiedl & o Y fohg Y Wifias & fou
giferit 3R XS ST B |
a) Wﬂﬁgﬁ%%ﬂm TR, S, T 3R == utferedt (Rafor g+ft

b) PTHIR G3{TaST Hifd (Sscgdid)
¢) Joita &l <gan (Ediee) Hifd FRergar 991 & 91 ured o S

. 10,00,000/- HTH b1 Pl 3afY & forg|

II. 2,00,000/- Ufd g
The contractor shall take insurance policies mentioned below at their own cost, in the
joint names of Reserve Bank of India and the contractor (the name of Reserve Bank of
India being placed first in the policy), valid till the virtual completion of work. Also, deposit
the policy and receipts for the premium paid with the employer before the
commencement of the work.
a) Transit, storage, erection, testing and commissioning policy (Erection All Risk
Insurance (EAR)) for the total amount of contract.
b) Workmen Compensation Policy (WCP)
c) Third party liability (TPL) policy shall be obtained with the limits as under:
[. 10,00,000/- for total duration of the work.
ll. 2,00,000/- per occurrence.

24. % 39 dfaqr & faftrg yrT &1 dfdgieR gRT Ug 3R I ave § 0 fermn g

That the several parts of this Contract have been read by the Contractor and fully
understood by the Contractor.

e 3R HfdaR 39 aR 7 e Wy .

3UA-3 EATER fHU IR swept &l uferat gfe  dfdqeR  Th

I 1371 3R I & TR FI T | UEERl BH U1 Th
i 8

IN WITNESS WHEREOF the Employer and If the contractor is a

the Contractor have set their respective partnership or an

hands to these presents and two duplicates individual.

hereof the day and year first hereinabove

written.

RIS I CHEINER ICINE I RS o N L

3{TH-310 HTAFH T SXAERB AT & ATEHH g WfaedR T Hul

frufed e 3R IfdeeRr 3 ggat el Gl

gl TR U W HER s 39d & If the contractor is a
company.
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yfodl IR 39! 3R T 38 Iad faT 3k af
&1 frfed foar man|

IN WITNESS WHEREOF the Employer has
set its hands to these presents through its
duly authorized official and the Contractor
has caused its common seal to be affixed
hereunto and the said duplicate/ has
caused these presents and the said two
duplicate hereof to be executed on its
behalf, the day and year first hereinabove
written.

BXI&R WS Signature Clause

YRT RoTd §b 1 3R T ganeid T e
SIGNED AND DELIVERED by the Reserve
Bank of India by the hand of

oY / Shri

(9 T4 UG- (/ (Name and designation)
g1 IURTA | gHATER fBd T / In the

presence of
(1)
Udl / Address
(2)
Udl / Address
1v'lT«’i‘])f [/ Witness

SIGNED AND DELIVERED by

o] IURITT H gHAIER f6d W / In the
presence of

(1)

Udl / Address

(2)

Udl / Address

W&ﬁ [/ Witness

THE COMMON SEAL OF
fAfead ot SufRufa & feid o Gal
oz feRs S @ do H uild Joau
CaRE R R R BT e —— Gl
I YeR TS 718 5
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Jafad & WH g1 ar gt
3ryar It urfierRy &t
3R THAIER b S
ElEHY

If the party is
partnership firm or an
individual should be
signed by all or on
behalf of all the
partners.



Was hereunto affixed pursuant to the
resolutions passed by its Board of Directors
at the meeting held on
in the presence

of

(1)
(2)

=T, forgia fmfafea ot At o

%ﬂ% YHIURGRY 3 G&Tdell IR §EI&R fb
|

Directors who have signed these presents in

token thereof in the presence of

(1)
(2)

faftraa nfed sreif ug 4t
ERT g&Med Td ga

SIGNED AND DELIVERED BY the
Contractor by the hand of Shri

and duly constituted attorney.

25|Page

gfe fAfagreR 39S Hra
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BT § dl SR WS IR
& Srafadl 7 fu T gex
TS I Ad I I8y

If the Contractor signs under
its common seal, the
signature clause should tally
with the sealing clause in the
Articles of Association.

gfe AfaaaR 918 Hu-l &
¥U H 7 9gfdds =0 A
TERATAT & Sfqiid g&IeR
Haraldl

If the Contractor is
signing by hand of

power of Attorney,
whether a company or
individual.



1. E-tenders are

WS 3/ Section-lll
W‘Iﬁ/Commercial Conditions

invited for the work of “Design, Supply,

Installation, Testing and

Commissioning of FK-5-1-12 Clean agent based Automatic Fire Suppression System in IP

CCTV room and DIT Server room at Bank's Main Office Premises , Chennai.” E-tenders

comprising duly filled in details of both Part | and Part Il specifications of the tender should
be uploaded in MSTC website under RBI portal not later than 11:00 Hrs. on January 10,
2025. The bidders who fulfil the following Qualification criteria shall be eligible to
participate in tendering process.

A.

Composition
of the firm /
organization.

Details of registration of the firm
/ organisation - whether Sole
Proprietorship / Partnership firm /
Private Limited / Limited or Co-
operative Body etc - Name of
registering  authority, date,
registration number, etc.

The bidder should have valid
Goods and Service  Tax
registration.

Bidder should fill-up information in
Annexure-A: Format 1 annexed
hereto and submit along with the
following supporting documents.

(i) Copy of registration certificate.
(i) Copies of the Articles of
Association / Power of Attorney /
other relevant documents.

(iii) Copies of PAN card, TIN, Goods
and Service Tax (GST) registration
certificates.

Duration of
past
experience.

Only OEM or its Authorized
dealer with valid Authorization
certificate having minimum 5
years of experience of executing
similar work(s)*. Bidder shall
submit the documentary
evidence (indicating scope and
value of works) in support of
minimum experience of 5 years
(i.e., the bidder should have
undertaken similar work(s)* prior
to November 30, 2019.

i) Bidder should fill-up the information
in Format 2 annexed hereto
indicating client-wise names of
similar work(s)*, awarded and actual
cost(s), completion date stipulated in
contract and actual dated of
completion date etc and should
submit along with the documentary
evidence as proof of minimum 5
years of experience of completed
similar work(s)*  viz. copies of
detailed work order(s)/ completion
certificate(s) and Tax Deducted at
Source (TDS) certificate(s) issued
by the client(s) for works executed for
private companies.

i) Bidder should also fill-up the
information about similar work(s)*
on-hand in the Format 2A annexed
hereto and should submit along with
supporting documents viz. copies of
work order(s) with details of items of
work, issued by the client(s) for the
work(s) in progress.

(i) The details along with
documentary evidence of previous
experience, if any, of carrying out
works for the Reserve Bank of India
at any centre, should also be given.
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purpose of work for an amount
equal to ¥23.00 lakh.

C. | Minimum The bidder should have | Bidder should fill-up the information
value of each | experience  of  satisfactorily | in Format 3 annexed hereto and
completed completed  similar  work(s)* | submit along with the following
similar (completed before November | documents as proof of having
work(s)* 30, 2024 from Dec 01, 2019) | successfully = completed similar
(qualifying) should be either of the following: | work(s)*.
during i) Three completed similar| (i) Copies of detailed work order(s)
specified works* each costing not less | for qualifying works indicating date of
period. than the amount equal to | award, contract amount, time given

%9.20 lakh for completing the work etc and the
or corresponding completion
i) Two completed similar works* | certificate(s) indicating actual date
each costing not less than the | of completion and actual value of
amount equal to ¥11.50 | executed similar work(s) issued by
lakh. the client(s) for works executed for
or government /  public  sector
iii) One completed similar work* | companies and copies of work order,
costing not less than the amount | work completion certificate along
equal to ¥18.40 Lakh. with Tax Deducted at Source (TDS)
certificate(s) issued by the client(s)
for works executed for private
companies.
(ii) Client certificate(s) for each of
the qualifying work as per the
Format 3A annexed hereto.

D. | Annual Bidder should have had an | Bidder should fill up the information
financial annual financial turnover of | in Format 4 annexed hereto and
turnover. amount equal to ¥23.00 lakh or | submit along with the following

more per year during the last 3 | documents

financial years, ending 31st| (i) Copies Audited financial

March 2024. statements/ accounts of the
business of the bidder duly certified
by a Chartered Accountant
indicating the turnover for financial
years referred in the Format 4.
(i) Copies of the Income Tax
Clearance Certificates / Income
Tax Assessment orders duly
certified by a Chartered Accountant
as a proof for creditworthiness and
turnover of the bidder.

E. | Solvency Should furnish solvency | (i) Bidder should also submit
and banker’s | certificate issued by the bidder’s | banker’s solvency certificate as per
certificate. banker specifically for the | Format 5 annexed hereto from their

banker.

(i) Names and addresses of bankers
along with full details, like names,
postal addresses, e-mail |IDs,
telephone (landline and mobile)
numbers, fax numbers etc of the
contact executives (i.e., the persons
who can be contacted at the office of
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their bankers by the Bank, in case it
is so needed) should be furnished in

Format 5A
F | Service Full-fledged service setup should | Bidders should indicate details of the
Setup be available for the specified job | service centre within Chennai

either at Chennai wherefrom | metropolitan area, the staff strength,
required quality after sales | contact numbers, and availability of
services can be regularly | spares for the system

provided.

2. Tenderers should also upload the following documents in respect of fulfilling their eligibility
with suitable file names.

a.

A letter from the OEM, authorizing the bidder to participate in the tender along with a
copy of the agreement with the OEM as regards implementation of similar projects in
India and their after-sales service.

b. Proof of remittance of EMD

J-

Authorization letter from the firm authorizing the concerned officer / individual to sign
& participate in the tender, as per Annexure B.

Details of technical deviations proposed — As per Annexure ‘C’

Detailed specifications of the offered items such as Clean agent gas, two zone panel
etc. matching with the specifications contained under this contract along with
manufacturer's catalogue / product brochure.

Duly filled and Signed NEFT Mandate form as per Annexure ‘E’

Complaint Escalaltion Matrix — Annexure ‘F’

Undertaking / Declaration / Certificate by the Bidder regarding country sharing
land border with India — Annexure — ‘G’

Undertaking / Declaration /Certificate regarding satisfying the eligibility criteria-
Annexure ‘H’.

Any other information relevant to the proposed work.

Only tenderers who qualify as above will be eligible to tender for the work. A tender submitted
by a firm who is found to be not satisfying the above criteria will be liable for rejection.

Notes:

*Similar work shall mean “Design, Supply, installation, testing and
commissioning of Automatic fire suppression system”.

Components of work executed other than those included in definition of similar work
(mentioned above) shall be deducted while calculating cost of similar work. Bidder
shall submit abstract of cost of work in support of this.

In respect similar work completion certificate(s), client certificate(s) issued by the private
companies shall also accompany copy of Tax Deducted at Source (TDS) certificates.
Bids received without the specified certificates shall be rejected and the Bank shall have
the right to verify / cause verification of authenticity of the said documents whenever felt
necessary.
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(iv)  Regarding client’s certificate for qualifying similar completed works carried out for
Government / public sector companies, the certificate should be signed by the concerned
Executive Engineer or an officer in an equivalent or higher rank. For qualifying similar
completed works carried out for private companies, shall accompany Tax Deducted at
Source (TDS) certificates has to be submitted for proving the credentials/contract
amount.

(v) Bank reserve its right to obtain the performance reports from the clients for the qualifying
work(s), Banker(s) report of the Bidders directly, if so desired. The Bank on its own may
also conduct inspection of their work eligible/qualifying works referred by the Bidder in
their bid.

(vi) Iltis clarified that the work executed by the applicant for their in-house or capital use will
not be considered for the purpose of work experience of completion of similar works.

(vii) If the space in the format is insufficient for furnishing full details, the same
information may be furnished on a separate sheet of paper strictly as per the
format prescribed by the Bank duly signed with seal, scanned and uploaded
along with supporting documents.

(viii)  Even, if no information is to be provided in a column, a ‘Nil’ or ‘No such case’ entry
should be made in that column. If any particulars / query is not applicable in case of
the bidder, it should be stated as ‘Not applicable’ Tender document shall contain all
the enclosures mentioned and copies shall be self-attested.

(ix) The bid submitted by a bidder who is found to be not satisfying the above
prequalification criteria will be disqualified. Bids containing false and / or incomplete
information are liable for rejection.

3. Pre-bid meeting: - A pre-bid meeting will be held at 11:00 Hrs. on January 02, 2025 at
Estate department, Reserve Bank main office, Chennai to discuss/clarify anything about the
tender. No separate communication will be sent for this meeting. All the intending tenderers
are advised to be present. Clarifications will be uploaded as corrigendum to the tender.
Bidders are advised to see the corrigendum, if any before submitting their bids.

4. Tenders shall be submitted in two parts viz. Part | containing technical and
commercial details of the offer and Part Il containing prices only latest by 11:00 Hrs.
on January 10, 2025. Part | will be opened at 15:00 Hrs. on January 10, 2025. Part Il
bid of only those vendors who qualify the requirements of technical and commercial
conditions/details will be considered for opening. Opening of Part Il will be intimated
to the qualified vendors through email.

5. The Reserve Bank of India reserves the right to accept or reject any or all the tenders,
in full or in part, without assigning any reason therefore. The Bank also reserves the
right to accept the tender of any firm.

6. Vendors are advised to verify website for corrigendum, if any before submitting the
bid. No clarification will be entertained after pre-bid meeting.

7. Vendors are requested to

a. quote base rate for Supply, Installation, Testing and Commissioning of the
system without G.S.T and the same will be added automatically by the
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system.

b. with respect to buyback of old boards, quote rates in positive numbers,
exclusive of all taxes like GST,TCS. (GST at 18 % on the quoted rate and
TCS at the rate of 1 % on the buyback value including GST, will be
calculated by the system and will be deducted from the capital cost).

8. Thus the final total amount shown in the system including G.S.T and other applicable
taxes will be the final bid amount. No change in quoted rates will be accepted after
opening of the tender.

9. Earnest Money Deposit for a sum of ¥ 46,000/- (Rupees forty six thousand only) shall
be remitted to Bank Account of Reserve Bank of India on or before 11:00 Hrs. on
January 10, 2025. “EMD - Estate Dept” shall be given as remarks while remitting
EMD. The account details for NEFT / RTGS transactions are as follows.

Beneficiary Name: RBI CHENNAI
IFSC: RBISOCNPAO01
Account No: 186003001

a. Proof of remittance with transaction number (scanned copy) shall be attached /
uploaded.

b. The bidders are also advised to send the proof of remittance with transaction
number (scanned copy) to estatechennai@rbi.org.in .

c. A tender which is not accompanied by such EMD will not be considered.

d. No interest will be paid on EMD. EMD of the unsuccessful vendor(s) will be
refunded / returned by the tender inviting authority in due course.

e. EMD of successful bidder will be released upon submission of Bank
Guarantee of 5% of the contract value as Security as mentioned in clause
No.9.(g). The EMD of unsuccessful tenderer shall be released on
acceptance of the tender.

f. All compensation or other sums of money payable by the Contractor to the
Employer under the terms of this Contract may be deducted from the
security deposit, if the amount so permits unless the contractor deposits
such amounts in cash within ten days of issue of demand notice by the Bank.

g. PBG towards committed Execution period: The tenderer shall furnish a
Performance Bank Guarantee (PBG) of 5% of the contract value as Security
for due fulfilment of terms and obligation during the period of execution of
the work from the 10" day of date of work order to the Bank. The Bank
Guarantee must be valid till the date of virtual completion of the project.
Bank Guarantee from any scheduled Bank in the form prescribed by the
Bank as per Annexure D (which will be submitted along with letter of
acceptance) towards security deposit for the due fulfilment of the contract.

h. PBG towards DLP _and CAMC Period: The tenderer shall furnish a
separate Bank guarantee of 10 % of the contract value as Security for due
fulfilment of terms and obligation of defects liability period from the date of
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commissioning and handing over of the works as specified in the tender to
the Bank and towards Comprehensive Annual maintenance contract at the
time of submission of final bill. The Bank Guarantee must be valid for five
(5) years from the date of virtual completion of the project. The Bank
reserves the right to enforce the Bank Guarantee in case of unsatisfactory
performance of the terms, conditions of the DLP and CAMC set out in the
tender at any time during the currency of committed period of ten (10) years
(One year DLP and 09 years CAMC).After completion of five years (01 year
DLP & initial 04 years CAMC period), the tenderer shall furnish a fresh BG
valid for a further period of FIVE years for a sum of Five percent (5%) of the
contract value for due fulfillment of the obligations towards Comprehensive
Annual maintenance contract. This renewed BG should be submitted atleast
15 days in advance before expiry of above referred BG of 10% amount. In
case of failure on the part of firm to submit 5% BG, initial 10% PBG will be
invoked without any notice to the firm.

i. Bank Guarantee from any scheduled Bank in the form prescribed by the
Bank as per Annexure D (which will be submitted along with letter of
acceptance) towards security deposit for the due fulfiiment of the contract.

j- The Bank reserves the right to enforce the Bank Guarantee in case of
unsatisfactory performance of the terms, conditions of the DLP set out in the
tender at any time during the currency of committed period of 10 years (1
yr. DLP + 9 years CAMC).

10. The tenders shall be valid for a period of 90 days from the date of opening of Part | of the
tender.

11.The rates quoted shall be inclusive of transport, packing, forwarding, insurance etc. and
shall be for the complete work duly installed and commissioned at site. The prices quoted
shall remain firm for the entire period of contract and shall not be subjected to any variations
in the foreign exchange or variations of any other taxes, levies, duties etc. No import license
will be furnished by the Bank. The tenderers shall make their own arrangement for import
of any part or components, if any, required for completion of the work. Tenderer should have
GST registration number. The Bank is not responsible for payment of GST for the service
rendered by the contractor. It is the responsibility of the contractor to pay the GST to the tax
authority.

12.The entire work of Design, supply, installation, testing and commissioning of the Automatic
fire suppression system shall be completed within a period of 08 weeks from the 10th day
of issue of work order.

13.Damages for non-completion: If the Contractor fails to complete the works within tender
specified completion period, the Contractor shall pay the Employer at rate of 0.25 % of the
cost of work executed per week for the period during which the said works shall so remain
incomplete subject to a maximum of 10% of the contract amount and the Employer may
deduct such damages from any money due to the Contractor.

14.Bank will provide storage space within the compound of the building. However, the
responsibility and safety of the materials stored will be with the contractor. No
accommodation will be provided for any worker by the Bank.
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15.The tenderers shall indicate details of the service centre at Chennai, the staff strength,
contact numbers, availability of spares for the system and escalation matrix.

16.Warranty/Defect Liability period

The project comprises of DSITC of 02 Nos. clean agent based automatic fire supression
system which shall be completed in 08 weeks.

An agreement shall be executed by the successful bidder for providing the
equipment/system, providing services during Defect Liability Period and entering into
CAMC for the period of 09 years after 1 year of Defect Liability Period. No consent for
renewal shall be sought from the firm, as the performance of CAMC during this period
is a contractual obligation on the part of the firm. Also, the firm has to submit the renewed
BG as per provisions of the contract well in advance that is before expiry of existing BG.
If the firm fails to submit the renewed BG before expiry of existing BG, the Bank may
take appropriate action including but not limited to encashment of existing BG.

The automatic fire supression system shall be guaranteed to be free from defective
workmanship or materials for 12 months from the date of handover of the last fire
supression system (Defect Liability Period — DLP) and any defects that may appear
within 12 months from the date of issue of completion certificate for the work/ hand over
of the fire supression system / sub-assemblies, which in the opinion of the Bank have
arisen from bad workmanship or materials, shall upon intimation by the Bank, be made
good by the Contractor at his own cost within the time specified. During the said period
of 12 months (DLP), the contractor shall make periodical inspection of the working of the
system free of charge at least once in two months or earlier, if required, and attend to
the maintenance of the various parts and such other service that may be required for
the same.

Immediately after successful completion of DLP, the contractor shall enter into
Comprehensive Annual Maintenance Contract (CAMC) with the Bank at the quoted/
approved rates for CAMC.

Scope of works during CAMC

(B) The scope of work shall include the following:

e Periodical servicing /Health check up of the system including spare parts
replacement if any part found faulty at the time of maintenance and attending all
break down calls along with replacement of all spare parts including all master
cylinder kits ,actuators , detectors,hooters,pressure switches, control panel etc.

e Checking of electrical connections and wiring in control panel and rectification of
faults.

e Procurement, including Import, wherever required, of spares and stocking them shall
be responsibility of the tenderer. Non availability of spares/ components will not be
accepted as a reason for waiving of penalty towards delay in rendering prompt
service.
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e In addition to periodic maintenance (once every three months), the scope of
maintenance will include attending to an unlimited number of breakdown calls as
needed.

(B) Penalty for delay in service during warranty and AMC period:

During the period of the Annual Maintenance Service Contract, all care shall be taken
so that the complaint shall be attended within 48 hours of receiving the complaint. In
case, if the fault is not rectified within 48 hours from the time of reporting of the fault in
the system, penalty equivalent to 2 times the daily rate of service contract (annual rate
of CAMC of the said Fire Supression system/ 365) shall be recovered from the payment
due to the contractor during CAMC period or from the retention money deposit during
defect liability period.

In addition to this, if the fault is not rectified within the period of 10 days, the Bank shall
have right to rectify the system at risk and cost of the contractor. The amount spent shall
be recovered from the payment due to the contractor during CAMC period or from the
retention money deposit during defect liability period.

The contractor shall also ensure that the required spares etc. for proper maintenance
are readily available with them for the complete life span of the .

The payment towards AMC charges will be made every quarter after satisfactory
completion of the service and submitting a bill for the half yearly along with the Service
report of the respective period duly signed by the Bank’s Engineer/caretaker.

17.Renewal of Comprehensive Annual Maintenance Contract rates:

Immediately after successful completion of DLP, the contractor shall carry out
Comprehensive Annual Maintenance Contract (CAMC) work at the quoted/ approved
rates for CAMC. After completion of DLP and 1st year CAMC, rates will be revised for
further 09 years as given below:

The CAMC rate shall be revised after first year of CAMC and the contract shall be renewed
based on the revised AMC amount calculated as per the following formula:

AC = AP [(15+60x(EPIC/EPIP)+25x(CPIC/CPIP)] / 100

AC The contract amount for the current year.
AP The contract amount for the previous year.

Wholesale Price Index for Electrical Products 6 months prior to the
EPIC

commencement date of contract for the current year.

Wholesale Price Index for Electrical Products 6 months prior to the
EPIP .

commencement date of contract for the previous year.
CPIC Consumer Price Index for Industrial Workers (All India Average) 6

months prior to the commencement date of contract for the current year.
Consumer Price Index for Industrial Workers (All India Average) 6

CPIP | months

prior to the commencement date of contract for the previous year.
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The contactor shall also ensure that the required spares etc. for proper
maintenance are readily available with them for the complete life span
of the system.

18.Evaluation of tenders:
The tenders will be evaluated not only on the basis of capital cost quoted for the
automatic fire suppression system but also taking into account the effect of rates quoted
for comprehensive all-inclusive Annual Maintenance Contract (CAMC) for a period of 09
years after expiry of one year warranty period (Defect Liability Period), by using Net
Present Value (NPV) method. For arriving at the NPV of CAMC amount, the following
will be considered::

Total Cost of Ownership=A-B+C *M.F
Where, A=Capital Cost of both system

B = Rebate of old system

C= Comprehensive AMC Value of both the systems
M. F=7.12 (Multiplying Factor)

For calculating the NPV of service contract charges, the following factors
have been applied:

(a) | Increase (Escalation) 5% per annum
(b) | Discount factor 8% per annum
(c) | Period of contract 10 years from the date of handing over of
the system.
(d) | Payment terms for annual Quarterly payment after satisfactory
, completion of the service
maintenance contract.

Minimum Base Rate for Comprehensive AMC

Minimum Base Rate for Annual maintenance / service Contract is 5% (Five)

of total capital cost. In case, the tenderer quotes the rates for AMC lower than 5%
(Five) of the quoted capital cost, then the 5% (Five) of the quoted capital cost will

be considered as AMC for calculation of Total Cost of Ownership.

Note: Notwithstanding the above, the Bank shall pay only the quoted rate of the
AMC during the currency of the committed contract period subject to renewal
formulae indicated in the tender.

19.Pre-dispatch Inspection
At Bank’s discretion, the fire suppression system may be inspected by the Bank’s
Engineers at factory premises before dispatch and cleared for shipment. Vendor should
submit detail inspection / Q.A plan along with the offer. This will however, not in any way
absolve the contractor of his responsibility for the continued performance of the
system/components after erection & commissioning at the site during the period of
defects liability and subsequent CAMC period.

20.Packing and Despatch:
The fire suppression system components shall be properly and securely packed in boxes
and multiple handling and transportation by road under Indian conditions. All
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equipment/components  shall be delivered at RBI Office at Main Office Premises
Chennai.

21.Terms of Payment:

The payment for the works to be executed under this contract shall be made as
follows subject to statutory deductions. No variation in the mode of payment will be
acceptable.

i. 60% of the quoted rates after receipt of the material at site and on
submission of the following documents:

a. Contractor's Certificate that all components, parts, sub systems,
consumables etc. for successful installation, commissioning and
testing of the systems including maintenance have been received at
site in good condition and if any shortfall is noticed during installation,
commissioning and testing they will be supplied free to the Bank.

b. Policies of insurance as per tender conditions.

i. Balance 35% of the quoted rates after erection, testing, commissioning and
handing over of the entire system and submission of BG as per clause 9(g),
commercial conditions.

ii. Balance 5 % of the quoted rates (retention money) after successful
completion of the one year DLP.

22.Insurance: - The Contractor shall at his own expense, arrange to effect and maintain (until
the virtual completion of the contract) with an IRDA approved office the following insurance
policies in the joint name of employer and himself with the employer being first (Regional
Director, Reserve Bank of India) and deposit such policy or policies with the employer from
time during the currency of this contract.
a) Storage, erection, testing and commissioning policy (E.A.R. policy) for the total
amount of contract.
b) Workmen compensation policy.
c) Third party liability policy with the limits as under.
Rs.10,00,000/- for duration of the work.
Rs.2,00,000/- per occurrence

The payment for the system will be made by the office at which the equipments are
supplied and installed. The dispute arising out of this contract will also be sorted out
within the jurisdiction of courts situated in the same state where the said Batteries has
been installed

23.The contractors shall upload all technical details of the system along with the tender. The
tenderers are requested to use the format given in Section VIl only for this purpose (and
do not use their own formats and data sheets). However, if they wish to submit any additional
information/details, they may furnish the same on a separate sheet with Part | of the tender.

24.Agreement: The successful tenderer shall execute an agreement with the Bank on non-
judicial stamp paper in the format enclosed within ten days of receipt of letter of acceptance.
However, the issue of letter of acceptance by the Bank shall be construed as a binding

contract, as though such an agreement has been executed and all the terms and conditions
shall apply on this contract.
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25.The rates quoted in the tender shall include all charges for scaffoldings, watching and
lighting by night as well as day including Sundays and holidays, protection of all other
erections, matters or things and the Contractor shall take down and remove any or all such
centering, scaffolding etc. as occasion shall require or when ordered so as to do, and fully
reinstate and make good all matters and things disturbed during the execution of work and
to the satisfaction of the Bank.

Signature of the contractor
Name of the firm
Seal of the firm
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10.

11.

12.

13.

14.

15.

@s 4/ Section IV
YI&T H13 / Safety Code

. First aid appliances including adequate supply of sterilised dressings and cotton wool shall

be provided in a readily accessible place.

. An injured person shall be taken to a public hospital without loss of time, in cases where

the injury necessitates hospitalisation.

Suitable and strong scaffolds should be provided for workmen for all work that cannot safely
be done from ground.

No portable single ladder shall be over 8 meters in length. The width between the side rails
shall not be less than 30 cm (clear) and the distance between two adjacent rungs shall not
be more than 30 cm. When a ladder is used an extra mazdoor shall be engaged for holding
the ladder.

The excavated material shall not be placed within 1.5 meters of the edge of the trench or
half of the depth of trench, whichever is more. All trenches and excavations shall be
provided with necessary fencing and lighting.

Every opening in the floor of a building or in a working platform shall be provided with
suitable means to prevent the fall of persons or materials by providing suitable fencing or
railing; minimum height shall be one metre.

No floor, roof or other part of the structure shall be so overloaded with debris of materials
as to render it unsafe.

Workers employed on mixing and handling material such as asphalt, cement mortar or
concrete and lime mortar shall be provided with protective footwear and rubber hand-
gloves.

Those engaged in welding works shall be provided with welder’s protective eye-shields and
gloves.

i) No paint containing lead or lead products shall be used except in the forms of paste or
readymade paint.

ii) Suitable face masks shall be supplied for use by the workers when the paint is applied in
the form of spray or surface having lead paint dry rubbed and scrapped.

Overalls shall be supplied by the Contractor to the painters and adequate facilities shall be
provided to enable the working painters to wash during the period of cessation of work.
Hoisting machines and tackle used in the works, including their attachments, anchorage
and support shall be in perfect condition.

The ropes sued in hoisting or lowering material or a means of suspension shall be of durable
quality and adequate strength and free from defects.

The contractor shall provide all the safety gadgets to the workers for carrying out the work
as per statutory norms.

During the work execution necessary fire safety measures shall also be taken.
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&t F15 | Fire Safety Code

1. All the temporary electrical power for carrying out various services at site such as cutting
/ drilling machine shall be provided through properly rated earth leakage protection
devices (ELCB)

2. Cutting / drilling machine and other electrically operated equipment used at site shall be
plugged into correctly rated electrical outlets.

3. Only ISI marked 3 pin plug and other appliances and equipment shall be used.

4. Electrical power cables/wires used shall not have any joints and shall be properly rated.

5. All electrical appliances i.e. welding, drilling, cutting machine etc. shall be safely and
securely earthed to prevent leakage current while in operation.

6. Before commencing the welding work for the first time on any day, fire section shall be
informed.

7. Fire bucket filled with clean dry sand and ready for use for extinguishing fires in addition
to fire extinguishers suitable for dealing with fires, shall be conspicuously marked and
kept at site at convenient location.

8. Fire extinguishers recommended and issued by fire officers shall be kept on the site.

9. Personal protective equipment such as safety shoes, hand gloves, welder's mask, ear
plug etc. depending upon the requirement of the work shall be provided by the contractor
to the workmen to prevent occupational health hazards.

10.The safety belt shall be provided by the contractor and used by the workmen while
working from height for more than 10 feet from ground level.

11.None of the passages near lift lobby and staircases shall be used for stacking / dumping
any kind of materials/waste.

12.Power supply shall be switched off from the mains when equipment is not in use.

13.Wood-shavings and saw-dust generated from the work shall be collected on daily basis,
removed from site and stored at the designated place in proper manner.

14.The work site shall be properly illuminated during the work.

15.All the electrical works should be carried out by licensed / authorized electricians /
wiremen.

16.Any debris generated from the work shall be collected on daily basis, removed from site
and stored at the designated place in proper manner.

17.Portable battery operated emergency light may be used at work site to avoid temporary
laying of wire for lights.

18.Necessary barricading and signage board of good quality shall be fixed at conspicuous
locations at the work site.

19. Aluminum / Steel ladders should have proper rubber insulation at the base and wherever
required, these ladders shall be kept on electrical insulating safe rubber mats.
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WS 5/ Section V
mqﬁ'\‘lﬂﬁh‘x’ﬁ | The Conditions Hereinbefore Referred To

1. In constructing these conditions, the specification, schedule of quantities and Contract
Agreement, the following words shall have the meaning herein assigned to them except
where subject or context otherwise requires.

a) "Employer" Shall mean the Reserve Bank of India and shall
include its assignees and successors.

b) In the case of company "Contractor shall mean a company
incorporated under and havingits registered
office at and shall include its successors
and assigns.

c) "Site" Shall mean the site of the contract works including any

building and erection thereon and any other land
(inclusively) as aforesaid allotted by the Employer for
the Contractor's use.

d) "This Contract" Shall mean the Article of Agreement, the special
conditions, the conditions, the Appendix, the schedule
of quantities and specifications attached hereto and
duly signed.

e) "Notice in writing" Shall mean a notice in written, typed or printed or
written notice" characters sent (unless delivered
personally otherwise proved to have been received) by
registered post to the last known private or business
address or registered office of the addressee and shall
be deemed to have been received when in the ordinary
course of post it would have been delivered.

f) "Act of Insolvency' Shall mean any Act of insolvency as defined by the
Presidency Town Insolvency Act, or the provincial

insolvency Act or any Act amending such original Act.

g) "Net Prices" If in arriving at the contract amount the Contractor shall
have added to or deducted from the total of items in
the Tender any sum, either as a percentage or
otherwise, then net price of any item in their tender
shall be the sum arrived at by adding to or deducting
from the actual figures appearing in the Tender as the
price of that the item a similar percentage or
proportionate sum provided always that in determining
the percentage or proportion of the sum so added or
deducted by the Contractor the total amount of the any
Prime Cost items and provisional sums of money shall
be deducted from the total amount of the tender. The
expression "net rates" or "net prices" when used with
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reference to the contract or account shall be held to
mean rates or prices so arrived at.

h) "The works" Shall mean Design, Supply, Installation, Testing
and Commissioning of FK-5-1-12 Clean agent
based Automatic Fire Suppression System in IP
CCTV room and DIT Server room at Bank's Main
Office Premises , Chennai.

2. Scope of Contract: The contractor shall carry out and complete the said work in every
respect in accordance with this contract and with the directions of and to the satisfaction of
the Bank's Engineer. The Bank's Engineer may in his absolute discretion and from time to
time issue further drawings and/or written instructions, details, direction and explanations
which are hereafter collectively referred to as "Bank's Engineer's instruction in regard to":

a) The variations or modifications of the design, quality or works or the addition or omission
or substitutions of any work.

b) Any discrepancy in the Drawing or between the Schedule of Quantities and/or Drawing
and/or specifications.

c) The removal from the site of any materials brought thereon by the contractor and the
substitution of any other material therefor.

d) The removal and/or re-execution of any works executed by the contractor.

e) The dismissal from the works of any persons employed thereupon.

f) The opening up for inspections of any work covered up.

g) The amending and making good of any defects under clause 20 hereof.

The contractor shall forthwith comply with and duly execute any work comprised in such
Bank's Engineer's instructions provided always that verbal instructions, directions and
explanations given to the Contractor or his representative upon the works by the Bank's
Engineer shall, if involving a variation, be confirmed in writing by the Contractor within seven
days, such shall be deemed to be Employer's instructions within the scope of the Contract.

The contractor shall submit a statement of variations giving quantity and rates duly
supported by analysis of rates, vouchers etc. The rates on scrutiny and final acceptance
by the Employer shall form a supplementary tender. The Employer shall not be liable for
payment of such variations until these statements are sanctioned by him.

3. The Contract shall be executed in triplicate and the Bank's Engineer, the Employer and the
Contractor shall be entitled to one executed copy each for his use. Before the issue of the
final certificate to the Contractor he shall submit to the Bank's Engineer all Drawings, user
manuals and Specifications.

4. The Contractor shall provide at his cost everything necessary for the proper execution of
the works according to the intent and meaning of the Drawings, Schedule of Quantities and
specifications taken together, whether the same may or may not be particularly shown or
described therein provided that the same can reasonably be inferred therefrom, and if the
Contractor finds any discrepancy in the Drawings or between the Drawings, Schedule of
quantities and Specifications, he shall immediately and in writing refer the same to the
Bank's Engineer, who shall decide which is to be followed.

5. Authorities, notices and patents: The Contractor shall conform to the provisions of any
Act of the Legislature relating to the works, and to the regulations and bye-laws of any
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authority, and of any water, electricity supply and other companies and/or authorities with
whose system the structure is proposed to be connected, and shall, before making any
variations from the Drawings or Specifications that may be necessitated by so conforming,
give to the architect written notice, specifying the variation proposed to be made and the
reason for making it and apply for instructions thereon. In case the Contractor shall not
within ten days receive such instructions be shall proceed with the work conforming to the
provisions, regulations, or bye-laws in question, and any variation so necessitated shall be
dealt with under clause 17 hereof.

The contractor shall bring to the attention of the Employer all notices required by the said
Acts, regulations or bye-laws to be given to any authority and pay to such authority or to
any public office all fees that may be properly chargeable-in respect of the works and lodge
the receipts with the Employer.

The Contractor shall indemnify the Employer against all claims in respect of patent rights,
and shall defend all actions arising from such claims and shall himself pay all royalties,
licence fees, damages cost and charges of all and every sort that may be legally incurred
in respect thereof.

6. Setting out of work: The contractor shall set out the works and shall be responsible for the
true and perfect setting out of the same and for the correctness of the positions levels,
dimensions and alignment of all parts thereof. If at any time any error in this respect shall
appear during the progress of the works or within a period of one year from the completion
of the works, the Contractor shall, if so required, at his own expense rectify such error to
the satisfaction of the Bank's Engineer.

7. Materials and Workmanship to conform to description: All materials and workmanship
shall so far as procurable be of the respective kinds described in the Schedule of Quantities
and/or specifications and in accordance with the contract and the Contractor shall furnish
to the Employer with all invoices, accounts, receipts and other vouchers to prove that the
materials comply therewith. The Contractor shall at his own cost arrange for and/or carry
out any test of any materials.

8. Contractor's superintendence and representative on the works: The Contractor shall
give all necessary personal superintendence during the execution of the works and so long
thereafter as the Employer may consider necessary until the expiration of the "Defects
Liability Period" stated in the Appendix hereto. The contractor shall, also during the whole
time the works are in progress employ a competent representative who shall be constantly
in attendance at the works while the men are to work. Any directions, explanations,
instructions or notice given by the Bank's Engineer to such representative shall be held to
be given to the Contractor.

9. Dismissal of workmen: The Contractor shall on the request of the Bank's Engineer
immediately dismiss from the works any person employed thereon by him who may, in the
opinion of the Bank's Engineer, be incompetent or misconduct himself and such persons
shall not be again employed on the works without the permission of the Bank's Engineer.

10.Access to works: The Employer, shall at all reasonable times, have free access to the
works and/or to the workshops, factories or other places where materials are lying or from
which they are being obtained and the Contractor shall give every facility to the Employer
necessary for Inspections and examination and test of the materials and workmanship. No
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11.

person not authorised by the Employer except the representatives of public authorities shall
be allowed on the works at any time.

Bank’s Engineer: The term Bank’s Engineer shall mean the person appointed and paid by
the Employer to inspect the works. The Contractor shall afford the Bank’s Engineer every
facility and assistance for inspecting the works and materials and for checking and
measuring time and materials.

The Bank’s Engineer, or the Employer shall have power to give notice to the Contractor or
to his representative of non-approval or any work or materials and such work shall be
suspended or the use of such materials shall be discontinued. The work will from time to
time be examined by the Assistant Manager (Tech.) but such examination shall not in any
way exonerate the Contractor from the obligation to remedy any defects which may be found
to exist at a stage of the works or after the same is completed. Subject to the limitations of
this clause the Contractor shall take instructions only from the Bank's Engineer.

12.Assignment and Subletting: The whole of the works included in the Contract shall be

executed by the Contractor and the contractor shall not directly or indirectly transfer, assign
or under-let the Contract or any part share thereof or any interest therein without the prior
written consent of the Employer and not undertaking shall relieve the Contractor from the
full and entire responsibility of the Contract or from active superintendence of the works
during their progress.

13.No alteration, omission or variation shall vitiate this contract but in case the Bank's Engineer

thinks proper at any time during the progress of the works to make any alterations in, or
addition to, or omissions from the works or any alteration in the kind of quality of the
materials to be used therein and shall give notice thereof in writing under his hand to the
Contractor, the Contractor shall alter, add to, or omit from, as the case may be, in
accordance with such notice, but the contractor shall not do any work extra to or make any
alterations or additions to or omissions from the works or any deviation from any of the
provisions of the Contract. Stipulations, specifications or Contract Drawings without the
previous consent in writing of the Employer and the value of such extras alterations,
additions or omission shall, in all cases, be determined by the Employer in accordance with
the provisions of Clause 17 hereof, and the same shall be added to, or deducted from the
Contract Amount, as the case may be accordingly.

14.Schedule of Quantities: The Schedule of quantities, unless otherwise stated shall be

deemed to have been prepared in accordance with the Standard Method of Measurement.

Any error in description or in quantity or in omission of items from the schedule of quantities
shall not vitiate this contract but shall be rectified and the value thereof, as ascertained
under Clause 17 hereof, shall be added to, or deducted from the Contract Amount (as the
case may be) provided that no rectification of errors, if any, shall be allowed in the
Contractor's schedule of rates.

15. Sufficiency of Schedule of Quantities: The Contractor shall be deemed to have satisfied

himself before tendering as to the correctness and sufficiency of his tender for the works
and of the prices stated in the Schedule of Quantities and/or the schedule of rates and
prices which rates and prices shall cover all his obligations under the contract, and all
matters and things necessary for the proper completion of the works.
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16.Measurement of works: The Bank's Engineer may, from time to time, intimate to the
contractor that he requires the works to be measured, and the Contractor shall forthwith
attend or send a qualified agent to assist Assistant Engineer in taking such measurements
and calculations and to furnish all particulars or to give all assistance required by any of
them.

Should the Contractor not attend or neglect or omit to send such agent then the
measurement taken by the Bank's Engineer or a person approved by him shall be taken to
be correct measurement of the works. Such measurements shall be taken in accordance
with the Mode of Measurements detailed in the Specifications.

The Contractor or his Agent may at the time of measurement take such notes and
measurement as he may requires.

All authorised extra works, omissions and all variations made with the prior approval in
writing of Employer shall be included in such measurements.

17.Prices for extra: The Contractor may, when authorised and shall, when directed, in writing
by the Employer, add to, omit from or vary the works shown upon the drawings, or described
in the specification, or included in the schedule of Quantities, but the contractor shall make
no addition, omission or variation without such authorisation or direction. A verbal authority
or direction by the Bank's Engineer shall, if confirmed by them in writing within seven days,
be deemed to have been given in writing.

No claim for an extra shall be allowed unless it shall have been executed under provisions
of clause above hereof with the concurrence of the Employer herein mentioned. Any such
extra in herein referred to as authorised and shall be made in accordance with the following
provisions.

(a) (i) The net rates or prices in the original tender shall determine the valuation of the
extra work where such extra work in similar character and executed under conditions
as the work priced therein.

(i) Rates for all items, wherever possible should be derived out of the rates given in
the priced Schedule of Quantities.

(b) The net prices of the original tender shall determine the value of items omitted
provided if omissions vary the conditions under which any remaining items of works
are carried out, the prices for the same shall be valued under sub-clause(c) hereof.

(c) Where the extra works are not of similar character and/or quoted under similar
conditions as aforesaid or where the omissions vary the conditions under which any
remaining items of works are carried out or if the amount of any omissions or
additions relative the amount of the whole of the Contract works or to any part thereof
shall be such that in the opinion of the Bank's engineer, the net rate or price
contained in the priced Schedule of Quantities or tender or for any item of the works
involves loss or expenses beyond that reasonably contemplated by the contractor or
is by reason of such omission or addition rendered unreasonable or inapplicable, the
Bank's Engineer shall fix such other rate or price as in the circumstances he shall
think reasonable and proper, with the prior approval in writing of the Employer.

(d) Where extra work cannot be properly measured or valued, the Contractor shall
be allowed day work prices as the net rates stated in the tender or the Priced
Schedule or Quantities or, if not so stated, then in accordance with the local day
work rates and wages for the district provided that in either case vouchers specifying
the daily time (the workmen's names) and materials employed be delivered for
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verification to the Bank's Engineer at or before the end of the week following that in
which the work has been executed.

The measurement and valuation in respect of the Contract shall be completed within
the "period of final measurements" stated in the Appendix.

18.Unfixed materials when taken into account to be the property of the Employer
Where in any certificates (of which the Contractor has received payment) the Bank's
Engineer has included the value of any unfixed materials included for and/or placed on or
adjacent to the works such materials shall become the property of the Employer and they
shall not be removed except for use upon the works, without the written authority of the
Employer. The Contractor shall be liable for any loss of, or damage to, such materials.

19.Removal of improper work : The Employer shall, during the progress of the works, have

power to order in writing from time to time the removal from the works within such
reasonable time or times as may be specified in the order of any materials which in the
opinion of the Bank's Engineer are not in accordance with the Specifications, the
substitutions of proper materials, and the removal and proper re-execution of any work
executed with materials or workmanship not in accordance with the drawings &
specifications or instructions and the contractor shall forthwith carry out such order at his
own cost. In case of default on the part of Contractor to carry out such order, the Employer
shall have the power to employ any pay other persons to carry out the same; and all
expenses consequent thereon, or incidental thereto, shall be borne by the Contractor, or
may be deducted by the Employer from any moneys due, or that may become due, to the
Contractor.

20.Defects after virtual completion : Any defect, shrinkage, settlement or other fault which

21.

may appear within the "Defects Liability Period" stated in the Appendix hereto, or, if none
stated them within twelve months after the virtual completion of the works, arising in the
opinion of the Employer from materials of workmanship not in accordance with the contract,
shall upon the direction in writing of the Employer, and within such reasonable time as shall
be specified therein, be amended and made good by the Contractor, at his own cost and in
case of default the Employer may employ and pay other persons to amend and make good
such defects, shrinkage settlements or other faults, and all damages loss and expenses
consequent thereon are incidental thereto shall be made good and borne by the Employer
or may be deducted by the Employer, upon the Bank's Engineer's Certificate in writing, from
any money due or that may become due to the Contractor, or the Employer may in lieu of
such amending and making good by the Contractor deduct from any money due to the
Contractor a sum, to be determined by the Employer equivalent to the cost of amending
such work and in the event of the amount retained under clause 32 hereof being insufficient,
recover the balance from the Contractor, together with any expenses the Employer may
have incurred in connection therewith. Should any defective work have been done or
materials supplied by any sub-contractor employed on the works who has been nominated
as provided under clause 12 and 22 hereof, the contractor shall be liable to make good in
the same manner as if such work or material had been done or supplied by the Contractor
and been subject to the provision of this clause 2 hereof. The contractor shall remain liable
under the provisions of this clause the signing of any certificate or the passing of any
accounts by the Employer.

Certificate of virtual completion and defects liability period: The works shall not be

considered as completed until the Bank's Engineer has certified in writing that they have
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been virtually completed. The defects liability period shall commence from the date of such
certificates.

22.Nominated Sub-Contractor: All Specialists, Merchants, Tradesmen and others executing
any work of supplying and fixing any goods for which the prime cost prices or provisional
sums are included in the Schedule of Quantities and/or Specifications who may be
nominated or selected by the Employer or hereby declared to be sub-contractors employed
by the contractor and are herein referred to as nominated sub-contractors.

No nominated sub-contractors shall be employed on or in connection with the works against
the Contractor shall make reasonable objection are (save where the Architect and the
Contractor shall otherwise agree) who will not enter into contract providing.

(a) That the nominated sub-contractor shall indemnify the contractor against the same
obligation in respect of the sub-contract as the contractor is under in respect of this
contract.

(b) That the nominated sub-contractor shall indemnify the contractor against claims in
respect of any negligence by the sub-contractors his servants or agents or any
misuse by him or them or any scaffolding or other plant, the property of the
Contractor or under any Workmen's Compensation Act in force.

(c) Payment shall be made to the nominated sub-contractor within fourteen days of his
receipt of the Employer's Certificate provided that before any Certificate is issued
the Contractor shall upon request furnish to the Bank proof that all nominated sub-
contractors accounts included in previous certificates have been duly discharged; in
default whereof the Employer may pay the same upon a Certificate of the Bank and
deduct the amount thereof from any sums due to the Contractor. The exercise of
this power shall not create private of contract as between Employer and Sub-
Contractor.

23.0ther persons employed by Employer: The Employer reserves the right to use premises
and any portion of the site for the execution of any work not included in this Contract which
it may desire to have carried out by other persons, and the Contractor shall allow all
reasonable facilities for the execution of such work but shall not be required to provide any
plant or material for the execution of such work except by special arrangement with the
Employer. Such work shall be carried out in such manner as not to impede the progress of
the works included in the Contract and the Contractor shall not be responsible for any
damage or delay which may happen to or occasioned by such work.

24 .Insurance in _respect of damage to person and property: The Contractor shall be
responsible for all injury to persons, animals or things, and for all structural and decorative
damage to property which may arise from the operation or neglect of himself or of any
nominated sub-contractor or any employee of either, whether such injury or damage arises
from carelessness accident or any other clause whatever in any connected with the carrying
out of this Contract. This clause shall be held to include inter alia, any damage to buildings,
whether immediately adjacent or otherwise, and any damage to road, streets, foot-paths,
bridges or ways as well as damage caused to the buildings and works forming the subject
of this contract by frost, rain, wind or other inclemency of weather. The Contractor shall
indemnify the Employer and hold it harmless in respect of all and any expenses arising from
any such injury or damage to persons or property as aforesaid and also in respect of any
claim made in respect of injury or damage under any acts of any legislature or otherwise
and also in respect of any award or compensation or damages consequent upon such claim.
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The Contractor shall reinstate all damage of every sort mentioned in this clause, so as to
deliver up the whole of the Contract works complete to and perfect in every respect and so
as to make good or otherwise satisfy all claims for damage to the property of third parties.

An insurance policy covering third party liability shall be taken by the contractor to cover the
loss/disablement of human life (persons not belonging to the contractor). This shall also
cover the risk of damages to other's materials/equipment/properties including those, if any
of the banks during construction/erection/commissioning of the said contract work at site.
The value of third party liability for compensation for loss of human life or full /partial
disablement shall be of required statutory value for full and partial disablement and shall
nevertheless cover such compensation as may be awarded by a court of law. Cover for
damage to other's equipment/property shall be as approved by the bank. The sub-
contractors of the contractor shall not be holders or beneficiaries in the policy nor shall they
be named in the policy. The bank shall be the principal holder of the policy along with the
contractor. The bank reserves the exclusive right to assign the policy.

The Contractor shall indemnify the Employer against all claims which may be made against
the Employer be any member of the public or other third party in respect of anything which
may arise in respect of the works or in consequences thereof and shall at his own expenses
arrange to effect and maintain, until the virtual completion of the contract, with an approved
office a policy of insurance in the joint names of the Employer and the Contractor against
such risks and deposit such policy or policies with the Architect from time to time during the
currency of this contract. The Contractor shall also similarly indemnify the Employer,
against all claims which may be made upon the Employer whether under the Workmen's
Compensation Act or any other status in force during the currency of this contract or at
common law in respect of any employee of the Contractor or any Sub-Contractor and shall
at his own expenses effect and maintain, in the joint names of the Employer and the
Contractor against such risks and deposit such policy or policies with the Architect from
time to time during currency of the Contract.

The Contractor shall be responsible for any liability which may be executed from the
Insurance Policies above referred to and also for all other damage to any person, animal or
property arising out of the incidental to the negligent or defective carrying out of this Contract
transit, storage, erection, testing & commissioning policy. He shall also indemnify the
Employer in respect of any costs, charges or expenses arising out of any claim or
proceedings and also in respect of any award of compensation or damages arising
therefrom.

The Employer shall be entitled to deduct the amount of any damage, compensation, costs,
charges and expense arising of accruing from or in respect of any such claims or damage
from any or all sums due or to become due to the Contractor without prejudice to the
Employer's other rights in respect thereof. The Contractor shall at his own expense, arrange
to effect and maintain (until the virtual completion of the contract) with an approved office
the following insurance policies in the joint name of employer and himself with the employer
being first (Principal) and deposit such policy or policies with the employer from time during
the currency of this contract.

1. Transit, storage, erection, testing and commissioning policy (E.A.R. policy) for the
total amount of contract.
2. Workmen compensation policy.
3. Third party liability policy with the limits as under.
a. Rs.10,00,000/- per annum
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b. Rs.2,00,000/- per occurrence

25.Insurance: The contractor shall, before commencement of the work, insure the works at his
cost and keep them insure until the virtual completion of reworks, against loss or damage
by fire with an office in the joint names of the employer and the contractor (the name
of the former being placed first in the policy) for the full amount of the contract. Such
policy shall cover the property of the "Employer" only. The contractor shall deposit the
policy and receipts for the premium with the employer before commencement of the
work. In default of the contractor, insuring as provided above, the employer may so insure
the works and may deduct the premium paid from any moneys due or which may become
due to the Contractor without prejudice to the other rights of the Employer in respect of such
default. In case it becomes necessary to suspend the works, the Contractor shall as soon
as the claim under the policy is settled, or the work reinstated by the Insurance Office,
should they elect to do so, proceed with all due diligence with the completion of the works
in same manner as though the fire had not occurred and in all respects under the same
conditions of Contract. The Contractor in case of rebuilding or reinstatement after fire shall
be en titled to such extension of time for completion as deems fit.

26.Date of commencement and completion: The Contractor shall be allowed admittance to
the site on "Date of Commencement" stated in the Appendix hereto, or each later date as
may be specified by the Employer and be shall thereupon and forthwith begin the works
and shall regularly proceed with and complete the same (except such painting or other
decorative work as the bank may desire to delay) or before the "Date of Completion" stated
in the Appendix subject nevertheless to provisions for extension of time hereinafter
contained.

27.Damages for non-completion: If the Contractor fails to complete the works by the date
stated in the Appendix or within any extended time under Clause 26 and 20 here the
Contractor shall pay the Employer the sum named in the Appendix as " Liquidated
Damages" for the period during which the said works shall so remain incomplete and the
Employer may deduct such damages from any money due to the Contractor.

28.Delay and extension of time: If in the opinion of the Employer the works be delayed(a) by
force majure or (b) by reason of any exceptionally inclement weather or (c) by reason of
proceedings taken or threatened by or dispute with adjoining or neighbouring owners or
public authorities arising otherwise than through contractor's own default or (d) by the works
or delays of other contractor or Tradesmen engaged or nominated by the Employer and not
referred to in the schedule of quantities and/or specifications or (e) by reasons of Bank's
Engineer instruction as per clause 17 hereof (f) by reason of civil commotion, local
combination of workmen or strike or lockout affecting any of the building trades or (g) in
consequence of the Contractor not having received in due time necessary instructions from
the Bank for which he shall have specifically applied in writing or (h) from other causes
which the Bank may certify as beyond the control of contractor or (l) in the event, the value
of the work exceed the value of the Priced Schedule of Quantities owing to variation, the
Bank may make a fair and reasonable extension of time for completion shall as soon as
may be given written notice thereof to the bank but the Contractor shall nevertheless
constantly use his endeavours to prevent delay and shall do all that may reasonably has
required to the satisfaction of Bank to proceed with work.

29.Contractor's failure to comply with Employers instruction: If the Contractor after receipt
of written notice from the Employer requiring compliance within 10 days fails to comply with
such further drawings and/or Bank's instructions the Employer may employ and pay other
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persons to execute any such work whatsoever that may be necessary to give effect thereto,
and all costs incurred in connection therewith shall be recoverable from the Contractor by
the Employer as a debt or may be deducted by him from any moneys due to the Contractor.

30.Termination of Contract by the Employer: If the Contractor being an individual or a firm
commits any "act of insolvency" or shall be adjudged an insolvent or being an incorporated
company shall have an order for compulsory winding up made against it or pass an effective
resolution for winding up voluntarily or subject to the supervisions of the court and the
Official Assignee or the Liquidator in such acts of insolvency or winding up, as the case
may be, shall be unable within seven days after notice to him requiring him to do so to show
the reasonable satisfaction of the Architect that he is able to carry out and fulfill the Contract
and to given security therefore, if so required by the Architect.

Or if the Contractor (whether an individual, first or incorporated company shall suffer
execution or other process of court attaching property to be issued against the Contractor.

Or shall suffer any payment under this contract to be attached by or on behalf of any of the
creditors of the Contractors.

Or shall assign to sublet this Contract without the consent in writing of the Employer first
had and obtained.

Or shall charge or encumber this Contract or any payments due or which may become due
to the Contractor hereunder.

(i) Has abandoned the Contract, or

(i) Has failed to commence the works, or has without any lawful excuse under these
conditions suspended the progresses of the works for fourteen days after receiving
from the Bank notice to proceed or

(i)  Has failed to proceed with the work with such due diligence and failed to make such
due progress as would enable the works to be completed within the time agreed
upon, or

(iv)  Has failed to remove materials from the site or to pull down and replace work for
seven days receiving from the Bank written notice that the said materials or work
were condemned and rejected by the Bank's Engineer under these conditions' or

(v) Has neglected or failed persistently to observe and perform all of any of the acts,
matter or things by the Contract to be observed and performed by the Contractor for
seven days after written notice shall have been given to the Contractor requiring the
Contractor to observe or perform the same.

Then and in any of the said cases the Employer may, notwithstanding any previous waiver,
after giving seven days notice in writing to the Contractor, determine the Contract, the whole
of which shall continue in force as fully as if the Contract has not been so determined, and
so if the works subsequently execute had been executed by or on behalf of the Contractor.
And further, the Employer by his agents or servants may enter upon and taken possession
of the works and all plant, tools scaffoldings, sheds, machinery, steam and other power
utensils and materials lying upon the premises or the adjoining lands or roads, and use the
same as his own property or may employ the same by means of his own servants and
workmen in carrying on and completing the work or by employing any other Contractor or
other person or persons to complete the works, and the Contractor shall not in any way
interrupt or do any act matter or thing to prevent or hinder such other contractor or other
person or persons employed for completing and finishing or using the materials and plant
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31

for the works. When the works shall be completed or as soon thereafter as convenient the
Bank shall give a notice in writing to the Contractor to remove his surplus materials and
plant, and should the Contractor fail to do so within a period of fourteen days after receipt
thereof by him, the Employer may sell the same by public auction, and give credit to the
Contractor for the net amount realised. The employer shall thereafter ascertain and certify
in writing under his hand what of the said plant and materials so taken possessions or by
the Employer and the expenses or loss which the Employer shall have been put to in
procuring the works to be completed and the amount. If any, owing the Contractor and the
amount which shall be so certified shall thereupon be paid by the Employer to the Contractor
or by the Contractor to the Employer, as the case may be, and the Certificate of the Bank
shall be final and conclusive between the parties.

.Termination of Contract by Contractor: If this payment of the amount payable by the

Employer under Certificate of the Bank's Engineer shall be in arrears and unpaid for thirty
days after notice in writing requiring payment of the amount as aforesaid shall have been
given by the Contractor to the Employer, or if the Employer interferes with or obstructs the
issue of any such Certificate, or if the Employer shall repudiate the Contract, or if the works
be stopped for three months under the order of the Architect or the Employer or by any
injunction or other order of any court of to Law, then and in any of the said cases the
Contractor shall be in liberty to determine the Contract by notice in writing to the Employer,
and he shall be entitled to recover from the Employer, payment for all works executed and
for any loss he may sustain upon any plant or materials supplied or purchased or prepared
for the purpose or the Contract.

In arriving at the amount of such payment the net rates contained in the Contractor's original
Tender shall be followed or where the same may not apply valuation shall be made in
accordance with Clause 17 hereof.

32.Certificates and Payments: The Contractor shall be paid by the Employer from time to

time by installments under interim Certificate to be issued by the Bank's Engineer on
account of the works executed work to the approximate value named in the Appendix as
'Value of work for Interim Certificate' has been executed in accordance with this Contract,
subject, however, to a retention of the percentage of such value named in the Appendix as
"Total Retention Money" after which time the installments shall be up to the full value of the
work subsequently so executed and fixed in the building. And when the works have been
virtually completed, the Contractor shall be paid by the Employer in accordance with the
Certificate to be issued by the Bank's Engineers the sum of money named in the Appendix
as "installment after Virtual Completion" being a part of the said Total Retention Money.
And the Contractor shall be entitled to the payment of the Final Balance in accordance with
the final Certificate at the expiration of the period referred to as 'the Defects liability Period'
in the Appendix hereto from the date of virtual completion or as soon as after expiration of
such period as the works shall have been finally completed and all defects made good
according to the true intent and meaning hereof whichever shall last happen provided
always or at or after their completion shall not relive the Contractor from his liability under
clause 21 and 36 nor relieve the Contractor of his inability in cases of fraud, dishonesty, or
fraudulent concealment relating to the works or materials or to any matter dealt with in the
Certificate and in case of the all defects and insufficiencies in the works or materials which
a reasonable examination would not have disclosed.

The Employer shall have power to withhold any Certificate if the works or any parts thereof
are not being carried out to his satisfaction.
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33.Delayed Payment: Any amounts payable by the Employer to the Contractor shall, if not
paid within the 'period of honouring Certificates' names in the Appendix carry interest at the
rate named in the Appendix as the "Rate of interest for delayed payment" from the date
upon which sum ought to have been paid by the Employer until the payment.

34.The decision, opinion, direction Certificate (except for payment) with respect to all or any of
the matters under Clauses 2(a,b), 4,5, 14, 20 (a,b,c,d and f) hereof (which matters are herein
referred to as the excepted matters) shall be final and conclusive and binding on the parties
hereto and shall be without appeal. Any other decision, opinion, direction, shall be subject
to the right of Arbitration and review under the Clause 35 hereof in the same way in all
respects (including the provisions as to opening the reference).

35.Settlement of disputes by Arbitration: All disputes and differences of any kind whatever
arising out of or in connection with the contract or the carrying out of the works (whether
during the progress of the works or after there completion and whether before or after the
determination abandonment or breach of the contract) shall be referred to and settled by
the Bank who shall state its decision in writing. Such decision may be in the form of a final
certificate or otherwise. The decision of the Bank with respect to any of the excepted matters
shall be final and without appeal as stated in Clause 33 hereof. But if either the Contractor
be dissatisfied on any mater on which a decision is taken by the Bank as above, except any
of the expected matter the Contractor may within 28 days after receiving notice of such
decision give a written notice to the other party requiring that the matters in dispute be
arbitrated upon. Such written notice shall specify the matters, which are in dispute or
difference of which such written notice has been given. If both the parties agree, a single
arbitrator would be appointed for the purpose. In case no agreement could be reached on
the appointment of single arbitrator, both the parties will nominate one person each as an
arbitrator on their behalf. The two arbitrators nominated by the parties shall nominate one
more person to act as third arbitrator or umpire.

The arbitrator or Arbitrators, as the case may be, shall have power to open up, review and
revise any certificate, opinion, decision, requisition or notice, save in regard to the excepted
matters, referred to in the preceding clause, and to determine all matters to dispute which
shall be submitted to arbitration and of which notice shall have been given as aforesaid.

The arbitrator or Arbitrators, as the case may be, shall make his or their award within one
year (or such further extended time as may be decided by him or them as the case may be
with the consent of the parties) from the date of entering on the reference. In case during
the arbitration proceedings the parties mutually settle or compromise their dispute or
difference, on the parties filing their joint memorandum of the settlement or compromise,
the Arbitrator or the Arbitrators as the case may be, shall make an award in terms of such
settlement or compromise.

Upon any such reference, the decision on the cost incidental to the reference and Award
respectively shall be in the discretion of the arbitrator or Arbitrators as the case may be,
who may determine the amount thereof or direct the same to be taxed as between the party
and party, and shall direct by whom and to whom and in what manner the same shall be
borne and paid.

This submission shall be deemed to be a submission to arbitration within the meaning of
the Indian Arbitration and Conciliation Act, 1996 or any statutory modification thereof.
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The award of the arbitrator or Arbitrators, as the case may be, shall be final and binding on
the parties. It is agreed that the Contractor shall not delay the carrying out of the works by
reason of any such matter, question or dispute being referred to arbitration, but shall
proceed with the works with all due diligence and shall until the decision of the Arbitrator or
Arbitrators, as the case may be, is given, abide by the decision of the Bank. No award of
the Arbitrator or Arbitrators, as the case may be, shall relieve the Contractor of his
obligations to adhere strictly to the Bank’s instructions with regard to the actual carrying out
of the works. The Employer and the Contractor hereby also agree that arbitration under this
Clause shall be a condition precedent to any right of action under the Contract.

36.Right of technical scrutiny of final bill

The Employer shall have a right to cause a technical examination of the works and the final
bill of the contractor including all supporting vouchers, abstracts, etc. to be made  at the
time of payment of the final bill. If as a result of this examination of otherwise any sum is
found to have been overpaid or over certified it shall be lawful for the employer to recover
the sum.

37.Employer entitled to cover compensation paid to workman

If, for any reason, the Employer is obliged, by virtue of the provisions of the Workmen's
Compensation Act, 1923, or any statutory modification or re-enactment thereof to pay
compensation to a workman employed by the Contractor in execution of the works, the
Employer shall be entitled to recover from the Contractor the amount of compensation so
paid, and without prejudice to the rights of the Employer under the said Act. The Employer
shall be at liberty to recover such amount or any part thereof by deducting it from the security
deposit or from any sum due by the Employer shall not be bound to contest any claim made
against it under the said Act, except on the written request of the Contractor and upon his
giving to the Employer full security to the satisfaction of the Employer for all costs for which
the Employer might become liable in consequence of contesting such claim.

38. Abandonment of works

If at any time after the acceptance of the tender, the Employer shall for any reasons
whatsoever not requires the whole or any part of the works to be carried out, the Bank shall
give notice in writing to the Contractor who shall have no claim to any payment of
compensation or other-wise whatsoever on account of any profit or advantage which he
might have derived from the execution of the whole works.

39.Return of surplus materials

Notwithstanding anything to the contrary contained in any or all the clauses of this Contact,
where any material for the execution of the Contract is procured with the assistance of the
Employer by purchase made under orders or permits or licenses issued by Government,
the Contractor shall hold the said materials economically and solely for the purpose of the
Contract and not dispose of them without the prior written permission of the Employer and
return it to the Employer, if required by the Employer, at the price to be determined by the
Bank having due regard to the conditions of the materials, the price to be determined not
be exceed the purchase price thereof inclusive of sales tax, octroi and other such levies
paid by the Contractor in respect thereof, in the even of breach of the aforesaid condition,
the Contractor shall in addition to being liable to action for contravention of the terms of
licenses or permit and/or criminal breach of trust, be liable to Employer for all moneys,
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advantages or profits resulting or which in the usual course would have resulted to his by
reason of such breach.

40.Right of employer to terminate contract in the event of death of Contractor or

41.

individual
Without prejudice to any of the rights or remedies under this Contract, if the Contractor,

being an individual, dies, the Employer shall have the option of terminating the contract
without incurring any liability for such termination.

Non-disclosure Clause:-

The Contractor shall not disclose directly or indirectly any information, materials and details
of the Bank's infrastructure/systems/equipment etc., which may come to the possession or
knowledge of the Contractor during the course of discharging its contractual obligations in
connection with this agreement, to any third party and shall at all times hold the same in
strictest confidence. The Contractor shall treat the details of the contract as private and
confidential, except to the extent necessary to carry out the obligations under it or to comply
with applicable laws. The Contractor shall not publish, permit to be published, or disclose
any particulars of the works in any trade or technical paper or elsewhere without the previous
written consent of the Employer. The Contractor shall indemnify the Employer for any loss
suffered by the Employer as a result of disclosure of any confidential information. Failure to
observe the above shall be treated as breach of contract on the part of the Contractor and
the Employer shall be entitled to claim damages and pursue legal remedies.

42 .Sexual Harassment of women at work place

a) The contractor shall be solely responsible for full compliance with the provisions of
“the Sexual Harassment of women at work place (Prevention, Prohibition and
Redressal) Act, 2013”. In case of any complaint of sexual harassment against its
employee within the premises of the Bank, the complaint will be filed before the
Internal Complaints Committee constituted by the contractor/Agency and the
contractor.

b) Any complaint of sexual harassment from any aggrieved employee of the Service
Provider against any employee of the Bank or any employee of any other firm working
in the Bank shall be taken cognizance of by the Regional Complaints Committee
constituted by the Bank.

c) The contractor shall be responsible for any monetary compensation that may need
to be paid in case the incident involves the employees of the contractor, for instance
any monetary relief to Bank’s employee or other firm’s employee, if sexual violence
by the employee of the contractor is proved.

d) The contractor shall be responsible for educating its employees about prevention of
sexual harassment at work place and related issues.

e) The contractor shall provide a complete and updated list of its employees who are
deployed within the Bank’s premises.

52|Page



WS 6 / Section VI
faQw zrd / Special conditions

[a—

. The workmen will not be allowed to stay within the premises.

2. The electric power required for the work can also be similarly drawn from the supply available

at site free of cost.

. Permission, if any, required from the local bodies shall be obtained by the Contractor.

4. The intending tenderer can obtain any clarifications regarding the Tender drawings,
specifications etc. from the department on any Bank's working day.

5. The tenderer may please note that, the work has to be carried out during the day time or as
per the Bank’s instructions. Therefore, the entire work involved shall be carried out with
least disturbance to the staffs/occupants of the office/ colony and also day-to-day cleaning
has to be done by the contractor. The wall/slab/column should be cut by chase cutter only.

6. The entire materials for the work shall be brought to the working area through the staircase
and no freight lift will be available for lifting materials.

7. The debris/dust or any wastage generated out of the above work shall be cleaned as
frequently as required and as instructed by the Bank's Engineer.

8. All dismantling work and work generating noise shall be done during the day time and
holidays and day time work shall have to be done on restricted hours. Contractor has to
made availability of supply during the Evening & night time. Contractor shall take into
account the above facts while quoting the rates.

9. The tenderer shall remove all the debris collected at site (from the Bank's premises) on
everyday basis. The staircase and passages used by the laborers shall be cleaned
properly, as per the entire satisfaction of Bank's Engineers.

10. The contractor shall depute qualified supervisor during execution of the work .No work shall
be carried out at site in unsupervised manner.

11. The tenderer shall use only approved brands of materials.

[98)
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&S 7/ Section VI
T qd HefHd 3aY / Appendix Hereinbefore Referred

1. | Defects liability Period 12 months from the date of issue of
virtual completion certificate.
2. | Period of final settlement of bil 45 days from the date of submission of
invoice
3. | Date of commencement 10t day from the date of award letter.
th
4. | Period of completion gfdg/\;eeks from the 10" day of work
Liquidated Damages for delav in 0.25 % of the cost of work executed per
5. |- . 9 y week subject to a maximum of 10% of
completing the work.
the contract amount.
6 Value of work for Interim Certificate for| As per the payment terms and
" | running bill conditions
7. | Period of honoring interim certificate | First & Final Bill
8. | Interest for delayed payment 3 percent per annum

Seal & Signature of Contractor

54| Page




WS 8 / Section VI
Technical Specification and Scope of work

The bidder shall supply, install, test and put in operation Gas based UL Listed FK1230 (FK-5-1-12)
fire suppression system at RBI Main Office building Chennai. The fire suppression system shall
include and not be limited to gas release control panel, PESO approved seamless cylinders, UL
listed discharge valve (with solenoid or pneumatic actuator) as the case may be, UL listed discharge
pipe, UL listed non-return valve and all other accessories required to provide a complete operation
system meeting applicable requirements of NFPA2001:2012 and installed incompliance with all
applicable requirements of the local codes and standards. The system design should be based on
the specifications contained herein, NFPA2001 & in accordance with the requirements specified in
the design manual of the agent. The bidder shall confirm compliance to the above along with their
bid. The system shall be properly filled and supplied by an approved OEM (Original Equipment
Manufacturer).

All equipment’ shall be UL listed any other system with VDS/LPCB system shall not be qualified for
this tender. The gas FK-5-1-12 shall be UL listed.

The name of manufacturer shall appear on all major components.

All devices, components and equipment’s shall be the products of the same manufacturer or
supplied by the same manufacturer.

Have the approval from USEPA (Environmental Protection Agency) for use as a totalflooding fire
extinguishing for the protection of occupied space:

Be given Underwriters' Laboratories (UL, USA) component listing for the gaseousagent.

Must have zero ozone depletion potential (ODP); have as hort life span in theatmosphere, with
atmospheric life time of less than 5 days

Be efficient, effective and does not require excessive space and high pressure forstorage
Commercially available

All components should be UL listed valves, actuators, flexible discharge andconnection hoses,
check valves, pressures witch, and nozzles.

6.1. Design Condition

The designer shall consider and address possible Fire hazards with in the protected volume at
the bid stage. The delivery of the FK-5-1-12 system shall provide for the highest degree of
protection and minimum extinguishing time. The design shall be asper NFPA 2001. Sub floor
and the ceiling void to be included in the protected volume The FK-5-1-12 System to be supplied
by the bidder must satisfy the requirement of the Authority having Jurisdiction over the location
of the protected area and must be in accordance with OEM’s product design criteria. The
discharge time required to achieve 95% of the minimum design concentration for flame
extinguishment shall not exceedten (10) seconds. In accordance with NFPA Standard 2001.
Welded cylinders for agent storage will not be acceptable-nor shall such Seamless cylinders
that do not have the approval of Chief Controller of Explosives, Nagpur. Offer Cylinder shall be
seamless type, manufactured and tested in accordance with IS7285 Standard and approved by
PESO for their use. A total flooding, clean agent fire suppression system, filled with FK- 5-1-12,
shall be installed to meet a minimum design concentration of 4.5% for Class C Fire.

6.2. Clean Agent Supply System

The extinguishing agent FK-5-1-12 must be UL Listed conforming to NFPA Standard 2001.
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Each zone to be protected by the Total Flooding System shall be capable of being flooded
independently of the other.

6.3. Re-Filling and Maintenance

In case of any leakage or accidental discharge of the agent, it should be possible to refill the
cylinders in India itself. The bidder should indicate the source of re-filling and re-filling and
replacement should be ensured within maximum 21 working days.

6.4. Discharge Time:

As gas has to be fully discharged with in 10 seconds for effective extinguishing of fireas per
the relevant standards, the contractor has to ensure that the design meets this requirement. A
pre-discharge alarm along with illumination of warning signs to beinstalled/inside the protected
are at onotify the personal present inside to evacuate the protected area. Once the discharge
takes place there should be warning signs restricting personal from entering the protected are
auntil the gas has been cleared from the area.

6.5. Storage of Extinguishing Agent

The agent shall be stored in liquid format ambient temperature in high-pressure seamless
cylinder containers designed for the purpose. The cylinder shall be high pressure, seamless,
flat type and concave bottom as per IS7285 complete with neck ring.

Welded and NON-PESO approved cylinders will not be accepted

As per the regulations of the Chief Controller of Explosive (CCOE) Nagpur, any system which
has a working pressure above 19 bar will require the use of seamless cylinders that have been
duly approved by the CCOE, Nagpur.

The minimum and maximum fill density of FK-5-1-12 in a cylinder shall not be less than

0.5 kg/lit. and not exceed 0.8 Kg/Lit. of internal volume. Appropriate fill density
shall be chosen based on the cylinder location and piping. The hydraulic calculations should
prove that the fill density is appropriate and total discharge will take place within 10 seconds.

Each cylinder shall have its own built-in pressure safety relief valves and shall also be equipped
with pressure gauge to indicate the pressure of its content.

The cylinders shall be super-pressurized with dry Nitrogen to 42Bar. The cylinder shall be
capable of withstanding any temperature between-10DegCand 70DegC.

All cylinders shall be distinctly and permanently marked with the quantity of agent contained,
the empty cylinder weight, the pressurization pressure and the zones they are protecting.

All cylinders shall be adequately mounted and supported in a manner to facilitate individual
servicing or content weighing.

Cylinders installed shall be of the same size where possible and them ani fold shall be provided
with non-return or check valve stop revert back flow when any cylinder is being removed for
maintenance.

The gas suppression system shall be of 42 bar and UL Listed.

6.6. Valves:
The discharge valve shall be approved for use with FK-5-1-12.
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All valve component shall be constructed of materials compatible with the Clean agent

The system should be designed using approved hardware as approved for FK-5-1-12 systems.
This should include main discharge valve, solenoid, check valve/NRV and

pneumatic actuators.
6.7. Piping and Fittings

All Pipes shall be of ASTM-A-106,Gr:B Heavy gauge, schedule-40 seamless CS Pipes Fittings
shall be as per ASTMA-105, A234 standard of appropriate class
All Fittings joint below 2" to be threaded or Socket welded All Fittings above 2" to be
Butt/Socket welded

6.8. Discharge Nozzles

Discharge nozzles shall be used to disperse the FK1230 (FK-5-1-12). The nozzles shallbe
made of brass with female NPT threads and available in 72 through 2” sizes. Each size shall
come in two styles:180degree and 360 degree dispersion patterns.

Discharge nozzles shall be of a brass, listed and approved for a maximum ceiling height 0of16.4
feet (5m) and a minimum ceiling height of 1 feet (0.31m)-

Nozzle are a coverage for both 360-and180-degree nozzles shall be maximum of
42.65ftx42.65ft square (13mx13m)

6.9. Detection

The detection part shall consist of the installation of an adequate number of smoke/heat/multi
criteria detectors strategically positioned for the early detection of smoke, and/or products of
combustion and should be of same make as of Gas suppression system.

All Detectors shall be UL and FM approved. The detection of smoke by such detectors shall
immediately set of an audible alarm at the control unit and visual indication of the zone where
smoke has been detected.

The actuation of two detectors will cause the discharge of the agent. The actuation of one
detector such as one shall not be sufficient to cause the discharge of the agent. The agent shall
only be actuated to discharge on activation of another adjacent detector in that zone.

The signal from the second activated detector within the particular zone protected by the Total
Flooding System shall after a time delay activate the agent release device of the Total Flooding
System. The time-delay circuit shall have a delay period adjustable from zero second to 180
seconds.

6.10. Documentation:

The system engineering company should prepare & submit and shall include the following:
The Bidders should be OEM or any one the approved distributors of OEM for FK-5-1-

12 system. In case of distributor is biding along with bid documents OEM authorization certificate to be
submitted otherwise offer will not be qualified for this Tender

The Bidder should have received technical training on design, installations and commissioning of FK-5-
1-12 systems from the principal and training certificates to this account from the Principals/OEM should
be submitted
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The OEM-authorized distributor or OEM shall provide all required installation drawings asper NFPA
2001.

The system flow calculations shall be carried out on certified software, suitable for the particular
seamless cylinder container being offered for this project. Such system flow calculations carried out for
this project shall be further vetted by the OEM for itsaccuracy, and the only such vetted calculations
shall be admissible for approval by the consultant/department.

Submit copy of UL listed components along with datasheets.

Three copies of Operation and maintenance manual shall be submitted after complete installations.

6.2. Acceptance Tests: Acceptance for the System installation, inclusive of the piping
and requisite cabling shall be strictly in accordance with the installation acceptance
guidelines as put forth in the NFPA 2001. The bidder shall be required to carry out
a simulation test [with the Electrical Solenoid on the Cylinder disenabled/
disengaged so as to prevent discharge of gas], and prove the functionality of the
System.

In case of any leakage or accidental discharge of Gas, the bidder should give guarantee of
getting these empty (discharged) Cylinders re-filled with Gas & Commissioned back at client’s
location ready for operation within 48 Hours with their own cost.

6.3. Warranty

System shall be warranted for not less than a period of one (1) year from the date of
installation. The Contractor shall specify the maintenance to be performed during the warranty
period to maintain warranty conditions and thereafter.

6.4. CODES AND STANDARDS:

NFPA 2001 standard on Clean Agent Fire Extinguishing System.
Clean agent manufacturer’'s recommendation.

I/'We hereby declare that I/We have read and understood the above instructions which have
been issued as conditions of the Contract.

Date: Signature of the tenderer with company seal
Place:
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Section VIII-B- List of approved makes of materials

The make of equipment shall be from among those mentioned below. All electrical
items, equipment, fittings having BIS marks and subject to Bank’s approval.

S.no. Details of material / equipment Manufacturer’'s name / make

1 |Gas suppression system Honeywell/Siemens / Kidde

2 |(Gas suppression system accessories |As per OEM standard

3 [XLPE insulated PVC Sheathed Alum.|Finolex/ RR Kabel/ Havells/Polycab
Copper conductor
Armoredcableof1.1KVgrade

4 |JAny other items \With prior approval of Engineer in
Charge

Note:- The bank’s Engineer-in charge thereof reserves their right to add or delete any
materials and makes/brands in the list of PREFERRED makes of materials/brands.

¢ We hereby confirm that the offered system is as per the tender specifications and deliver
the objective and requirement stated in the tender.

Place Seal and Signature of the Tenderer
Date
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Section-VIII-C-Technical Data to be furnished by bidders

(Duly filled, signed and stamped to be uploaded along with tender Part-I)

Name of the component Make offered Certification of the offered
S.No. by the Bidder make
01 140.0. Seamless CCOE Cylinder with
Valve & Pressure
Gauge
02 | FK 5-1-12 Clean Agent
03 Discharge Nozzles
04 2-Zone Conventional Gas
Release Panel
05 Multi Smoke cum heat detectors
06 Hooter cum strobe,
07 Abort switch Release switch
08 FRLS PVC armoured Cables
09 MS seamless Pipes
Place:
Date: Signature of Bidder with seal
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Section-VIII-D- Schedule of Technical Deviations
(Duly filled, signed and stamped to be uploaded along with tender Part-I)

We confirm that all technical terms and conditions and specifications of the
Bank except for deviations listed below are acceptable to us.

Sr. Section | Clause Deviation proposed

No. No. No. prop

1.
Place:
Date: Signature of Bidder with seal
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@S 9 /SECTION - IX

Design, Supply, Installation, Testing and Commissioning of FK-5-1-12 Clean
agent based Automatic Fire Suppression System in IP CCTV room and DIT
Server room at Bank's Main Office Premises, Chennai.

Un-Priced Bid (Scheduled of Quantities)

Sr. Description of Iltem Qty Unit
No.
1 Design, Supply, Installation, Testing, and Commissioning of 1 No.

FK-5-1-12 Clean Agent-Based Automatic Fire Detection
and Suppression System for the DIT server room located in
third floor level, as per the dimensions specified in
Annexure-K , including all necessary components listed
below.

a) Cylinder

Two Nos. (One Main and One Cold Standby) CCOE
approved 120.0 Ltrs. seamless pressurised FK-5-1-
12 Cylinder working with Valve Assembly, suitable
for the arrangement of Supervisory Switch
connection for monitoring cylinder pressure and
pressure gauge.

b) Master Cylinder Kit. (One Main and One Cold Standby)

= Pressure gauge and low-pressure supervisory
switch

= Electromagnetic actuator

* Manual actuator

* Pneumatic actuator

= Flexible discharge hose

= Flexible actuation hose"
C) Check Valve and Cylinder manifold with supports
D)Discharge Pressure Switch
E) wall mount brackets for mounting the cylinder

F) Warning Plates
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No.

Description of Item

Qty

Unit

= Warning plate for outside: "Gas Released - Do Not
Enter"

= Warning plate for inside room: "Evacuate
Immediately"

G) Discharge Nozzles
"Discharge Nozzles to discharge
Gas in the area considered as per hydraulic

calculation and flow rate required in 180 Deg/360
Deg Discharge Pattern- min 3 Nos."

H) Piping

ASTM A106 Grade B Schedule 40 Piping set &
accessories as per flow calculations.

I) Fire Detection System
= Two-Zone Fire Suppression Panel with batteries

= Multi-sensor combined smoke and heat detectors
for floor/ceiling void areas with response indicators.

* Manual call point

= Hooter cum strobe

= Gas release and abort station"
J) Wiring

2Cx 1.5 Sg.mm FRLS Copper armoured cable of
required length and other accessories

Note:

1) The above mentioned are the basic component
requirements for the fire suppression and detection
system However, rate quoted shall be inclusive of
other necessary items required to make the system
fully functional and to meet the technical
specifications outlined in the tender.

2) The rates shall be inclusive of dismantling the
existing FM 200 based Fire suppression system
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Sr. Description of Item Qty Unit
No.
2 Design, Supply, Installation, Testing, and Commissioning of 01 | No.

FK-5-1-12 Clean Agent-Based Automatic Fire Detection
and Suppression System for the IP CCTV Server room
located in First floor level, as per the dimensions specified
in Annexure-K , including all necessary components listed
below.

a) Cylinder

One Nos. CCOE approved 120.0 Ltrs. seamless
pressurised FK-5-1-12 Cylinder working with Valve
Assembly, suitable for the arrangement of
Supervisory Switch connection for monitoring
cylinder pressure and pressure gauge.

b) Master Cylinder Kit.

» Pressure gauge and low-pressure supervisory
switch

= Electromagnetic actuator
= Manual actuator
* Pneumatic actuator
= Flexible discharge hose
= Flexible actuation hose"
C) Check Valve and Cylinder manifold with supports
D)Discharge Pressure Switch
E) wall mount brackets for mounting the cylinder
F) Warning Plates

= Warning plate for outside: "Gas Released - Do Not
Enter"

= Warning plate for inside room: "Evacuate
Immediately”

G) Discharge Nozzles
"Discharge Nozzles to discharge

Gas in the area considered as per hydraulic
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Sr. Description of Iltem Qty Unit
No.
calculation and flow rate required in 180 Deg/360
Deg Discharge Pattern- min 3 Nos."
H) Piping
ASTM A106 Grade B Schedule 40 Piping set &
accessories as per flow calculations.
I) Fire Detection System
= Two-Zone Fire Suppression Panel with batteries
= Multi-sensor combined smoke and heat detectors
for floor/ceiling void areas with response indicators.
» Manual call point
= Hooter cum strobe
= Gas release and abort station"
J) Wiring
2Cx 1.5 Sg.mm FRLS Copper armoured cable of
required length and other accessories
Note:
1) The above mentioned are the basic component
requirements for the fire suppression and detection
system However, rate quoted shall be inclusive of
other necessary items required to make the system
fully functional and to meet the technical
specifications outlined in the tender.
3 [Supply and filling of Clean Agent - FK 5- 1- 12 (Fluoro | 238.5 | Kgs.
Ketone) - having Zero Ozone Depeltion Potential and Very
Low Global Warming Potential of 1 of approved make.
B Buyback
Less Buyback offer for Buyback offer for taking away the 1 LS
removed FM 200 based fire suppression System on as is
where is basis away from the site at Bidder cost.
Total of C (item No. 13)
C |CAMC
5 Comprehensive Annual Maintenance Contract charges 2 Set

(including spares) for the entire system for each system as
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Sr. Description of Item Qty Unit
No.

specified in tender Part-l. The rates shall include
consumable labour, transport, insurance for transit,
storage, workman compensation & 3rd party liability,
erection and contractor's all risk as indicated in
specification and tender terms and conditions of Part-I.
The quoted CAMC rates are applicable for first year of
AMC after expiry of the one-year guarantee period.

Place Seal and Signature of the Tenderer
Date
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WS 10 / SECTION - X.

ANNEXURES

TO

VARIOUS SECTIONS

67|Page



SJddD A / Annexure ‘A’.

Qualification/Eligibility Criteria forms.

Basic Information.

Format 1

1(a) || Name of the Contractor / firm.
2. Details of registration of the firm:
whether Sole Proprietorship /
Partnership firm / Private Limited /
Limited or Co-operative Body etc,
or MSME Registration etc.,
(upload the relevant documents in
support thereof).
2(a) || Name of the proprietor or Partners
/| directors of the organization /
firm.
3(a) | Registered Address.
| 3(b) | Address for correspondence. | |
| 4(a) | Contact person. | |
| 4(b) | Designation. | |
| 4(c) | Telephone No. | |
| 4(d) || Mobile No. | |
| 4(e) | FAX/ Tele-fax: | |
4(f) || e-mail id.
5(a) || (). GST Registration details and
No.
(ii). PAN No.
(Upload relevant documents)
5(b) || Details of registration of labour,
ESI, EPF if any.
6 Number of years of experience of
contractor / Firm of contractor in
the field. (Upload relevant
documents as per Format 2).
Place:
Signature of bidder:
Date:

Address & seal:
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PREVIOUS WORK EXPERIENCE List of important similar works executed by the contractor / firm

(Works completed before November 30, 2019).

Format 2

Sl. Name of Nature of Name of the Cost of work Period of completion Reason | Whether | Litigation/ Any
No | similar work work owner/ client for work was | Arbitratio other
and location involved Also indicate delay, if left n, if any | relevant
in the whether Date  of | Scheduled | Actual any | incomplete with informat
contract | Government or commenc |date  of | date of ,or details. ion.
Semi- Contract Actual | ement of | completio | completi contract
Government or | Amount (X | value of | work n on was
Private Body lakh) work done terminated
with full postal (in X lakh) from either
address. side?
1. 2. 3. 4. 54 5D 6a 6b 6¢c 7 8 9 10
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List of important similar works ‘in hand’

Format 2A

SI | Name of the wok | Nature of | Name of the owner | Contract Completion Period Present stage of | Any other relevant
no | and location work involved | and Amount in % work with reasons | information
in the if the work is
contract Whether getting delayed
Government or
Semi- Government .
or Private Body gtlpulate Expected
with  full postal
address.
1 2 3 4 5 6(a) 6(b) 7 8

70|Page

Signature of the bidder with seal




Format 3
Details of similar eligible work(s) (qualifying) completed during last five years ending November 30, 2024, from December 01,
2019
[Work(s) costing above the minimum value specified in pre-gqualification criterial.
1. This list of work is for each qualifying works as specified in section C of Pre-qualification criteria.

Slno | Name of | Nature of | Name of the Name, e-mail | Cost of work Period of completion Reason | Whether Litigatio | Any
similar ~ work | work owner/ client | ID, for work  was | n/Arbitra | other
and location involved in | and Also | telephone ( delay, if | left tion, if | relevant

the indicate land line and Date of | Schedul | Actual | any incomplete | any with | informati
contract. whether mobile) nos., comme | ed date | date of or contract | details. on.
Government | Fax no. of | Contr | Actual | nceme | of compl was
or Semi- | the contact | act valueof | nt  of | complet | etion terminated
Government executive (| Amou | work work jonss from either
or Private | the person | nt ( ¥ | done side?
Body with full | of  bidders | |akh) (in ¥
postal client who lakh)
address. can be
contacted
by the bank
in case it is
s0 needed).
1 2 3 4 5 o % 7a 7b 7c 8 9 10 11

2. For each of the qualifying works, client certificate as per Format 3A shall be submitted.

Signature of the Bidder with seal
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Format 3A
CLIENT’s CERTIFICATE REG. PERFORMANCE OF CONTRACTOR (On Client’s
Letter Head)

Name & address of the Client:
Details of Works executed by Shri./Smt./M/s

Name of work with brief particulars

Agreement No. and date

Agreement amount

Date of commencement of work

Stipulated date of completion

Actual date of completion

N|OO|R|WIN|—~

Details of compensation levied for delay(indicate amount)
if any

Gross amount of the work completed and paid

|00

Name and address of the authority under whom works
executed

10 | Whether the contractor employed qualified
Engineer/Overseer during execution of work?

11 | i) Quality of work (indicate grading) Outstanding/Very Good/
Good/Satisfactory/poor

i) Amt. of work paid on reduced rates, if any.

12 | i) Did the contractor go for arbitration?

i) If yes, total amount of claim

i) Total amount awarded

13 | Comments on the capabilities of the contractor.

a) Technical proficiency Outstanding/Very Good/
Good/Satisfactory/poor
b) Financial soundness Outstanding/Very Good/
Good/Satisfactory/poor
c) Mobilization of adequate T&P Outstanding/Very Good/
Good/Satisfactory/poor
d) Mobilization of manpower Outstanding/Very Good/
Good/Satisfactory/poor
e) General behavior Outstanding/Very Good/

Good/Satisfactory/poor

Signature & Seal of authorized signatory
Regarding performance report/clients’ certificate, for works carried out for
Government/ public sector companies, the certificate should be signed by the
concerned Executive Engineer or an officer in an equivalent or higher rank. For works
carried out for Private companies, Copy of TDS has to be submitted for proving the
credentials/contract amount.

(i) All columns should be filled .in properly

(ii) The Client Certificates should be submitted in a sealed cover addressed to the Shri
Reserve Bank of India, Chennai for each of the Prequalification work/s

Note: The performance/completion certificates obtained from clients can be in any
format other than the one specified above, but the certificates should mandatorily
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contain the information sought above. If the certificates uploaded are not able to
establish the information sought above, those will not be accepted
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FINANCIAL INFORMATION

Format 4

Financial Year
Sr.no. Details 2021-22 2022-23 2023-24
T in lakh ¥ in lakh T in lakh
1 Gross Annual financial turn over
certified by Charted Accountant.
2 Profit/ Loss
Note:

i. Statement shall be supported by figures in balance sheet/ profit & loss account
with copies of audited annual financial statements/ accounts of the business of
the bidder duly certified by a Charted Accountant. The Income Tax Clearance
Certificates / Income Tax Assessment orders along with the latest final
accounts of the business of the contractor duly certified by a Chartered
Accountant, as a proof of creditworthiness.

ii.  Submit supporting documents
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Format 5

FORM OF BANKERS' SOLVENCY CERTIFICATE FROM A SCHEDULED BANK
(On Bankers’ Letter Head)

Place:
Date:

Smt. Uma Sankar

Regional Director for Tamil Nadu & Puducherry

Reserve Bank of India

Estate Department

Fort Glacis, Rajaji Salai

Chennai - 600 001.

This is to certify that to the best of our knowledge and information M/s. /Shri..............
a customer of our bank having marginally noted address, are/is respectable and can
be treated as good for any engagement up to a limit of

This certificate is issued without any guarantee or responsibility on the bank or any
of its officers.

For the Bank with Name, Designation & Seal

Note:-

(i) Bankers' certificates should be on letter head of the Bank

(i) In case of partnership firm, certificate to include names of all partners as
recorded with the Bank.
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Details of Bidder’s Banker

Format 5A

1

Name and full Address of the
Banker

Name of contact executives, Email
ID, contact numbers (land line and
mobile), Fax number etc.

(The person can be contacted at
the office of their banker by the
Bank in case it is needed.)
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Format 6
HTI-TYd H A STGRIT BT R / Details of Service Set up at the place of

work

S. No. | Details of service Centre
1 Address of Service Centre
2 Proof for existence of

Service set up in chennai
3 Contact numbers
4 Staff strength
5 Whether spares parts of

the system have been

stocked

Signature of the bidder with seal
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Annexure ‘B’
Format for Letter of Auhthorisation / power of attorney for signing of
application/proposal

(On Non-Judicial Stamp Paper of appropriate value)

Know all men by these presents,
VB (Name of the Bidder and
address of their registered office) do hereby constitute, appoint and authorise Mr. / Ms.
......................................................................................... (Name and
residential address of Power of Attorney holder) who is presently employed with us
and holding the position of
...................................................................................... as our attorney, to
do in our name and on our behalf, all such acts, deeds and things necessary in
connection with or incidental to our tender for Design, Supply, Installation, Testing
and Commissioning of FK-5-1-12 Clean agent based Automatic Fire
Suppression System in IP CCTV room and DIT Server room at Bank's Main Office
Premises , Chennai including signing and submission of all documents and providing
information / responses to Estate Department RBI, Chennai representing us in all
matters before RBI Chennai, and generally dealing with RBI Chennai in all matters in
connection with our proposal for the said Project.

We hereby agree to ratify all acts, deeds and things lawfully done by our said attorney
Pursuant to this Power of Attorney and that all acts, deeds and things done by our
aforesaid attorney shall and shall always be deemed to have been done by us.

Note

Power of Attorney should be properly stamped and notarized

Power of Attorney furnished shall be irrevocable.

Signature/(s) of the Bidder

Name/(s

Stamp/Seal of the Bidder

(NB: This guarantee will require stamp duty as applicable in the state, where it is
executed and shall be signed by the official whose signature and authority shall be
verified).
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Annexure ‘C’
Schedule of Technical Deviations if any

We confirm that all technical terms and conditions and specifications of the Bankexce
pt for deviations listed below are acceptable to us.

Sr.No.| Section No. | Clause No. Deviation proposed

Seal of company & Signature
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Annexure ‘D’
Proforma of Performance Bank Guarantee for Security Deposit

(To be submitted on non-judicial stamp paper of appropriate value purchased in the
name of the issuing bank)
No. Date

To:

The Regional Director
Reserve Bank of India
16, Rajaji salai
Chennai- 600 001

Dear Sir,

In consideration of your agreeing to accept the security deposit of INR (R
only) furnish able to you by Messrs (hereinafter
referred to as “the Contractor”) in terms of their contract with you for Design, Supply,
Installation, Testing and Commissioning of FK-5-1-12 Clean agent based
Automatic Fire Suppression System in IP CCTV room and DIT Server room at
Bank's Main Office Premises , Chennai. as per their Tender dated and your
Special Conditions of Contract and other tender documents relating thereto subject to
the conditions and alterations mutually agreed upon the set forth or referred to in your

Contract dated in the form of guarantee from us in the manner hereinafter
contained, we (Name of the Bank) do hereby covenant and agree with you as
follows :

We undertake to indemnify you and keep you indemnified from time to time to the
extent of ] ( only) against any loss or damage caused to or

suffered by or that may be caused to or suffered by you by reason of any breach or
breaches on the part of the Contractor of any of the terms and conditions contained in
the said Contract and in the event of the Contractor making any default or default in
carrying out any of the work under the said Contract or otherwise in the observance
and performance of any of the terms and conditions relating thereto in accordance with
the true intent and meaning thereof, we shall forthwith on demand pay to you such

sum or sums not exceeding in total the said sum of X

R only) as may be claimed by you as your

losses and/or damages, costs, charges or expenses by reason of such default on the

part of the Contractor.

2. Notwithstanding anything to the contrary, your decision as to whether the
Contractor has made any such default or defaults and the amount or amounts
to which you are entitled by reasons thereof will be binding on us and we shall
not be entitled to ask you to establish your claim or claims under this Guarantee
but will pay the same forthwith on your demand without any protest or demur.

3. This guarantee shall continue and hold good until it is released by you on the
application by the Contractor after expiry of the relative guarantee period of the
said Contract and after the contractor had discharged all his obligations under
the said Contract and produced a certificate of due completion of the work
under the said contract and submitted a “No Demand Certificate”, provided
always that this guarantee shall in no event remain in force after the day of

without prejudice to your claim or claims arisen and demanded from
or otherwise notified to us in writing before the expiry of six months from the
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10.

11.

12.

said date which will be enforceable against us notwithstanding that the same is
or are enforced after the said date.
Should it be necessary to extend this guarantee on account of any reason
whatsoever, we undertake to extend the period of this Guarantee on your
request till such time as may be required by you. Your decision in this respect
shall be final and binding on us.
You will have the fullest liberty without effecting this guarantee from time to time
to vary any of the terms and conditions of the said contract or extend the time
of performance of the Contractor or to postpone for any time or from time to
time any of your rights or powers against the Contractor and either to enforce
or forbear to enforce any of the terms and conditions of the said Contract and
we shall not be released from our liability under this guarantee by the exercise
of your liberty with reference to matters aforesaid or by reason of any time being
given to the Contractor or any other forbearance, act or omission on your part
or any indulgence by you to the Contractor or by any variation or modification
of the said contract or any other act, matter or things whatsoever, which under
the law relating to sureties would but for the provisions hereof have the effect
of so releasing us from our liability hereunder provided always that nothing
herein contained will enlarge our liability hereunder beyond the limit of ¥
64 only) as aforesaid.
This guarantee shall not in any way be affected by your taking or varying or
giving up any securities from the Contractor or any other person, firm or
company on its behalf or by the winding up, dissolution, insolvency or death as
the case may be, of the Contractor.
In order to give full effect to the guarantee herein contained you shall be entitled
to act as if we were your principal debtors in respect of all your claims against
the Contractor hereby guaranteed by us as aforesaid and we hereby expressly
waive all our rights of surety-ship and other rights, if any, which are in any way
inconsistent with any of the provisions of this guarantee.
Subject to the maximum limit of our liability as aforesaid, this guarantee will
cover all your claim or claims against the contractor from time to time arising
out of or in relation to the said contract and in respect of which your claim in
writing is lodged on us before expiry of six months from the date of expiry of
this guarantee.
Any notice by way of demand or otherwise hereunder may be sent by special
courier, telex, fax or registered post to our local address as aforesaid and if sent
by post, it shall be deemed to have been given when the same has been posted.
This guarantee and the powers and provisions herein contained are in addition
to and not by way of limitation of or substitution for any other guarantee or
guarantees heretofore given to you by us (whether jointly with others or alone)
and now existing un cancelled and that this guarantee is not intended to and
shall not revoke or limit such guarantee or guarantees.
This guarantee shall not be affected by any change in the constitution of the
contractor or us nor shall it be affected by any change in your constitution or by
any amalgamation or absorption thereof or therewith but will ensure to the
benefit of and be available to and enforceable by the absorbing or amalgamated
company or concern.
Any forbearance, act or omission on the part of the Bank in enforcing any of the
conditions of the said tender or showing of any indulgence by the Bank to the
Tenderer shall not discharge the Surety in any way and the obligations of the
Surety under this guarantee shall be discharged only on the intimation thereof
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13.

14.

15.

16.

being given to the Surety by the Bank.

This guarantee is irrevocable during the period of its currency and shall not be
revoked without your previous consent in writing.

We further agree and undertake to pay you without demur the amount
demanded by you in writing notwithstanding any difference or dispute or
controversy that may exist or arise between you and contractor or any other
person.

Notwithstanding anything contained herein above our liability under this
guarantee is restricted to 64 only).
Unless a written claim is lodged on us for payment under this guarantee within
six months from the date of expiry, including extensions if any, of this guarantee
all your rights under the guarantee shall be forfeited and we shall be deemed
to have been released and discharged from all liabilities there under,
irrespective of whether or not the original guarantee is returned to us.

We have power to issue this guarantee in your favour under the Memorandum
and Articles of Association of our Bank and the undersigned has full power to
execute this Guarantee under the Power of Attorney granted to him by the
Bank.

SIGNED AND DELIVERED For & on behalf of

(For & on behalf of the above named Bank) (Banker's Name & Seal)

BRANCH MANAGER
(Banker’s Seal with Address)
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Annexure ‘E’
ECS/ NEFT mandate form
(Mandate for receiving payments through ECS /NEFT from RBI, Chennai

All entries should be filled in neatly and legibly in Capital letters

Details of the Vendor

1 | Name of the Vendor

Address of the
Vendor

Email ID of the
Vendor

4 | Phone Number

5 | Mobile Number 0

6 | Contact Person

d GSTIN Details

PAN
Card
PAN. Holder
Name
GSTIN
No.

1 | Name of the Bank

Bank account particulars of the Vendor

2 | Name of the Branch

Address of the

3 Bank Branch

4 IFS Code ( 11
digits)

5 MICR Code (9
digits )

Bank account type
6 | (SB-10/CA-11/CC
-13)

Core Banking

7 Account No.

Please enclose the undernoted documents in support of the details mentioned

above
(1) a blank cancelled CTS-cheque
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(2) Photocopy of your PAN card
(3) Proof of GST registration

Declaration
| hereby declare that the particulars given above are correct and complete. If the
transaction is delayed or not effected for reasons of incomplete or incorrect
information, then | would not hold the Reserve Bank of India responsible.

Date Signature of the Vendor/ Account holder
Place

Vendor Common Seal

The Mail ID of Estate Department for Communication:
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Annexure ‘F’

Complaint Escalation Matrix

Sl.no | Support Level Name Phone no. E-mail ID
1 Level 1
2 Level 2
3 Level 3
4 Level 4

Signature & Seal of the firm
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Annexure ‘G’
Performa for Undertaking / Declaration / Certificate by the Bidder regarding
country sharing land border with India
To
The Regional Director
Reserve Bank of India
16, Rajaji salai
Chennai- 600 001

Sir,
Subject: Undertaking Letter of M/s for participation in
the bid for Design, Supply, Installation, Testing and Commissioning of FK-5-1-
12 Clean agent based Automatic Fire Suppression System in IP CCTV room and
DIT Server room at Bank's Main Office Premises , Chennai.
[/WeE o (Name of bidder) have read and understood
the contents of the Office Memorandum (OM) F. No. 6/18/2019-PPD dated July 23,
2020 and its subsequent orders / revision issued by Public Procurement Division,
Department of Expenditure, Ministry of Finance, Government of India regarding the
restrictions on procurement from a bidder of a country which shares a land border with
India.
2. Based on the definitions mentioned in the above referred order and its subsequent
revisions regarding the bidder, | / We certify that ............... (Name of the bidder)
i. is not from a country sharing land border with India, or
ii. is from a country sharing land border with India and has been registered with the
Competent Authority, the certificate of which is enclosed, or
iii. is from a country sharing land border with India where Government of India has
extended lines of credit, or
iv. is from a country sharing land border with India where Government of India is
engaged in developmental projects.

(Strikeout whichever of the above is not applicable).

3. | /We hereby certify that ............................L. (Name of bidder) fulfils all
requirements in this regard and is eligible to be considered under the provision of the
above referred Office Memorandum and its subsequent orders / revision. |/We also
undertake that l/we .................. (Name of bidder) will not sub-contract any work to a
contractor from such country unless such contractor fulfils all the requirements under the
above referred office memorandum / order.

4. | have understood that, if this Undertaking / Declaration / Certificate submitted by
us found to be false, Bank shall be free to terminate our tender / Work Order. Bank shall
also be free to initiate any legal action in accordance with law including forfeiting of
Earnest Money Deposit / Performance Bank Guarantee / Security Deposit and / or
debarring us from participating in tenders invited by the Bank in future.

Signature and name of the authorized signatory of the firm with date
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Annex ‘H’-
Undertaking / Declaration of debarment of Public Institutions
(To be submitted by tenderers on their letters head duly sealed and signed by
authorised signatory)

To

The Regional Director
Reserve Bank of India
Fort Glacis, Rajaji Salai
Chennai — 600001
Dear Sir,

Subject: Design, Supply, Installation, Testing and Commissioning of FK-5-1-12
Clean agent based Automatic Fire Suppression System in IP CCTV room and
DIT Server room at Bank's Main Office Premises, Chennai.

1. 1/We certify that................ (Name of the Bidder)

a) have not been suspended / delisted / blacklisted/ banned or any such process
initiated against the company/entity or its directors, by any Statutory
Authorities/organizations including Reserve Bank of India at any location in
India on any grounds for last 5 years.

b) do not have any proceedings pending or order passed by any Authority/Court
for violation/deficiency of statutory provisions such as EPF, ESI, Bonus,
Minimum Wages, or other payments for last 5 years.

c) have not rescinded/abandoned any contract awarded by any of our clients
before the expiry of prescribed period of contract for last 5 years.

d) have been maintaining a clean tract record without any involvement in unlawful/
illegal activities or financial Banking frauds. We do not have any case with the
Police/  Court/  Regulatory authorities against the bidder or
proprietor/partners/directors in case of  Proprietorship/Partnership
firm/company respectively involving the above.

1. I/ We know and understood that, if this Undertaking / Declaration /Certificate
submitted by us is found to be false, the Bank shall free to reject/ terminate our
tender/ Work Order and that the Bank shall also be free to initiate any legal action
in accordance with law including forfeiting of Earnest Money Deposit/ Performance
Bank Guarantee/ Security Deposit and / or debarring us from participating in
tenders invited by the Bank in future.

Signature and name of the authorized signatory of the Bidder with Rubber Stamp

Date:
Place:
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Annex |

UNDERTAKING
(Regarding site visit by the tenderer in order to understand the work)
To
The Regional Director
Reserve Bank of India
Fort Glacis, Rajaji Salai
Chennai — 600001

Dear Sir,

Subject: Design, Supply, Installation, Testing and Commissioning of FK-5-1-12
Clean agent based Automatic Fire Suppression System in IP CCTV room and
DIT Server room at Bank's Main Office Premises , Chennai.

We, , the tenderer for the above work confirm
that we have visited the site and understood the proper details of the existing
system, working presently and also the scope of work for the proposed system as per
tender specifications.

Yours faithfully,

( )
Authorised signatory
(Name and address of the company with Company Seal)

Date:
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Annex J

Proforma of undertaking for maintenance confirmation by the Bidder
To
The Regional Director
Reserve Bank of India
Fort Glacis, Rajaji Salai
Chennai — 600001
Dear Sir,

Subject: Design, Supply, Installation, Testing and Commissioning of FK-5-1-12
Clean agent based Automatic Fire Suppression System in IP CCTV room and
DIT Server room at Bank's Main Office Premises , Chennai.

We hereby undertake to maintain the (name of the equipment) to be
installed by us in your Premises satisfactorily, for a period of not less than 9 years,
after expiry of the defect liability/warranty period of one year, under Comprehensive
Annual maintenance Contract at the quoted rates in tender and terms and conditions
as per the contract conditions with a provision for annual price revision on the basis of
the relevant RBI indices based formula, as provided in the tender document.

In the unlikely event of the Original Equipment Manufacturer of any component
associated with the automatic fire supression system, failing to provide supportin terms
of spares etc due to technological obsolescence or for any reason, we shall continue
to provide all inclusive service to your satisfaction, by arranging required spares etc
ourselves, within the rate quoted by us for the all-inclusive maintenance contract for
the period accepted as above.

Yours faithfully,

( )

Authorised signatory
(Name and address of the company with Company Seal)

Date:
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DIT server Room

Annex K

Length 6420 mm

Width 4350 mm

Height below false floor 600 mm
Height above false ceiling 800 mm
Height between false floor 2350 mm

and false ceiling
IP CCTV server room

Length 7330 mm

Width 4500 mm

Height below false floor 610 mm
Height above false ceiling 560 mm
Height between false floor 2620 mm

and false ceiling
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Annexure L
Proforma of Letter of Authorization from the OEM to participate in this Bid
(To be issued by the manufacturer of offered make of equipment on his
letterhead)

To

The Regional Director
Reserve Bank of India
Fort Glacis, Rajaji Salai
Chennai — 600001
Dear Sir,

Subject: Authorization Letter to M/s for participation

in the bid for Design, Supply, Installation, Testing and Commissioning of FK-5-1-
12 Clean agent based Automatic Fire Suppression System in IP CCTV room and
DIT Server room at Bank's Main Office Premises , Chennai.

We , (name and address of the manufacturer) the
manufacturer of having factories at
(addresses of manufacturing / development locations) do hereby authorize M/s
(name and address of
the tenderer) to bid, negotiate and conclude the contract with you against the above
mentioned tender for the above equipment / software manufactured / developed by
us.

We herewith certify that the above mentioned equipment / software products are
current line of products and we hereby undertake to support these equipment /
software in terms of availability of spares/ upgrades for software and hardware for the
duration of minimum 10 years from the date of this letter.

In the unlikely event of M/s (name and
address of the tenderer) not remaining our authorized dealer/ partner at any time
during the next 10 years (committed support period) and refusing to provide after sales
support to you as per the contract conditions, we undertake to extend required after
sales support, including supply of spares, either directly ourselves or through any other
authorized dealer/ partner.

Yours faithfully,

For and on behalf of
M/s
(Name of the manufacturer)

Signature of authorized signatory:

Name :
Designation :
Email address:
Address :
Date :
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